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PARLIAMENTARY DEBATES
(Part I—Questions and Answers)

OFFICIAL REPORT

1835

HOUSE OF THE PEOPLE
Thursday, 8th April, 1954.

The House met gt Two of the Clock
[Mgr. SPeAKER in the Chair.]

ORAL ANSWERS TO QUESTIONS.

EXTENSION OF TELE-COMMUNICATIONS

#1660, Shri Jhulan Sinha: Will the
Minister of Communications be pleas-
ed to state:

(a) the progress made in the coun-
try generally, and in the State of
Bihar in particular in the implemen-
tation of the programme for the open-
ing of telegraph offices at all District
Headquarters Stations and telephone
public call offices at Sub-divisional
headquarters; and

(b) the position witk regard to
the opening of a telegraph office at
Barharia in Saran and a telephone
public call office at Gopalgunj sub-
divisional headquarters in Saran?

The Deputy Minister of Communi-
cations (Sbri Raj Bahadur): (a) A
statement showing the progress made
is placed on the Table of the House.
[[See Appendix VI, annexure No. 65.]

(b) A telegraph office at Barharia
has already been sanctioned; a public
call office at Gopalgunj was opened
on the 4th March, 1954.

Shri Jhulan Sinha: Was it on the
4th March?

Shri Raj Bahadur: Yes; it has been
opened on the 4th March.

56 P.S.D.

1836

SINGLE-RAIL TRAINS

*1661. Shri Dabhi: Will the Minis-
ter of Rallways be pleased to state:

(a) whether Government are aware
of a new system of single-rail trains
called the '‘Alwegbahn’; and

(b) if so, whether Government have
made any inquiries about thizs de-
velopment?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Yes,
Sir.”

(b) Yes. This system is still in the
experimental stage.

Shri Dabhi: Who has invented this?

Shri Shahnaway Kban: As far as I
know, it first started in Germany.

'Shri Dabhi: Is it a fact that it is
more cheap and efficient than the
two rail system?

Shri Shabhnawaz Khan: We do not
know any details about it. Even in
Europe it is in an experimental stage.

MogeiLE Post OFFices

*1662. Shri 8. C. Samanta: Will the
Minister of Communications be
pleased to state:

(a) whether the mobile post office
vehicles constructed by Government
Coach Factory, Madras, are serving
well; and

(b) if so, how many such vehicles
are in use and in which places?

The Deputy Minister of Communi-
cations (Shrl Raj Bahadur): (a) Yes.
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(b) Only one at Madras.

&Y g®o ®ro QIR : F4T F WAAT
o A 7 9 awar g v owmw s
%% §  wErge e nrfeg afgew
F FIH F gy g [|W &
giat 9 faure o war ar ar A ?

st Cror wgTe ;S g, TR AW F
oY &7 § 3% feqrga &1 A Tar T4
qr | I & WA R AR §F WG
QW a7 & T F1 Ja1 fraraar §

st g®o o AW : FAT § W14
gear g f& i@l & fod g7 7@
&% ¥ T AT 7AT FrAAT qFAA7

sft TX AFL T FH FART
§ 9 379 ST /T W ¥ @
QT aFI g M FHFCEFAG 1 FAAATH
fod ag wroar & f5 e wvow § O
AT FY AT YHAT § | T@E & Aww
Farfrdi Fga 7 @2 IAFTIETTE |

oY gao "o W= : w1 & I
gar § fa o 9% ag 4 T WA &
g sman ?

ot Trw W : g FFAT QA fasga
waray & fr F% a% qg 4 97 el
& gy wrdd | gETQr Qv ag & fv e
forr Tt ¥ AMGE 0FT AW I § 9
¥ gmogd g H W 1w & fod af
wrfeai darT &7 & are. 7 fare fear
o1 @RI E |

Shri B. K, Das: What is the cost of
such a vehicle?

Shri Raj Bahadur: The one that
has been designed and built at the
Government Coach Building Factory
has cost Rs. 32,971.
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B. C. G. TeaMs ON NORTHERN RaILway

*1663. Shri Muniswamy: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that two
B.C.G. teams are working on th
Northern Railway; .

(b) whether there was a proposal
to have B.C.G. teams on all the Indian
Railways; and

(¢) if so, when they will start work-
‘ng?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) No, Sir.

(b) Yes, Sir.

i¢) On the Eastern, Southern ana
Western Railways, one B.C.G. team
each has been working. On the Cen-
¢ral, Northern and North-Eastern Rall-
ways, B.C.G. teams will be trained
shortly.

Shri Muniswamy: May I know since
when these teams have been working?

Shri Shahmawaz EKhan: I do not
have the exact dates; but, on the first
two railways, they have been work-
ing for very nearly a year and a half.

Shri Muniswamy: May I know how
many persons have so far been bene-
fitted by these teams?

Shri Shahnawaz Khan: I do not have
all these details; I shall require notice,

Shri Muniswamy: Are the Govern-
ment aware that there are complaints
about the reactions of this B. C. G.
vaccination?

Shri Shahnawar Khan: I think the
Health Ministry can answer that.

SETTLEMENT OF PosTAL CLAIMS

*1664. Pandit D. N. Tiwary: Will
the Minister of Communicationg be
pleased to state:

(a) whether the attention of Gowv-
ernment has been drawn to the va-
rious complaints about_ the difficul-
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ties experienced by the successors of
deceased holders of Savings Certifi-

cates and Savings Bank Accounts by

the inordinate delay in settlement of
their claims;

(b) the number of claims pending
for the last two years, (under each
category); and b

(c) the number of claims pending
for the last one year?

The Deputy Minister of Commau-
nications (Shri Raj Bahadur): (a)
‘Government are aware that some-
times settlement of claims is delayed.

(b) Savings Bank claims ... 2,350

Savings Certificates
claims - 743

{c) Savings Bank claims ... 1911

Savings Certificates
claims 414
dfen o o famr® : wr w1
9T qoT agw fear mar ¢ o fod
¥R 4Y qra) wy 2@ ?

St Ow wgET ;- A syEeqr § ag
W g% #Y § fr afz faft fearfrex
®T 3gEA &Y amar g Y s SEd I -
Taard 98 & T9d Y J Wy & S
# faaaa &1 gfefede T F@T qear
€ | IR - g 7 T L WR gqTS= afw
FTAR Y FA Y, AR AR AW £
W ¥ $8 T g8 € 9T 7y Jenr
T wmar &0

dfex o qao frardt: oF B
I ¥eT FAH fFaq femany d ?

st Tar Wy : IHafaER &

g forg smor &Y wragawar i @
w ag forer o & ot dew romw 1

Bhri B, K. Das: What are the re-
quirements for settling a claim?

Shri Raj Bahadur: I am repeating
once again; we require -evidence of
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legal heirship and, if that is forth-
coming., the payment is made.

qfea o g0 faardy : wav g a1
w8 & 5 suufywrd ¥ o
FEFIR W TEI AT §

AT T QBT : AT WiTE KLU G,
97 ¥ ag wreqw gxar & fd e Ay
wiawa &af § oY 2 &, 7 -
famrdy g1 7 wHTOr A BT F ®0OC
grr & e g3 ar ¢y sfoma R
EFA arve 7 A ® FTOT AT &,
Yo wferwa ®af & AT TN ¥ AW
gfrd, zwd T W feurddmw
grawdr 3

Shri H. N. Mukerjee: Has Govern-
ment any scheme to minimise the
difficulty experienced by many *holders
of savings bank accounts on account
of the rigid insistence of uniformity
of signature, since most people never
sign cheque and there is a minor
variation after the lapse of years?

Shri Raj Bahadur: This particular
question pertains to the claims made
by the successors of the deceased
depositors or holders of successgion
certificates. As such, I have already
explained the various methods of pro-
cedure they have got to go through.

INDIAN  TBLEPHONE INDUSTRIES

*1665. Shri M. L. Dwivedi: Will the
Minister of Commumnications be pleas-
ed to state:

(a) the variety of steel required
for the Indian Telephone Industries
Limited, Bangalore;

(b) what is the price per ton of
such steel;

(c) whether this material is import~
ed or is available in this country;

(d) if not available in this country,
whether any’ steps have been taken
and are being taken to produce it
locally; and

(e) what are the facilities required
for indigenous productien?
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The Depuiy Minister of Communi-
cations (Shri Raj Bahadur): (a) and
(b). A statement giving the required
information is laid on the Table of
the House. [See Appendix VI, an-
nexure No. 66.]

(¢) Except Black Mild Steel which
is available in India, all other varie-
ties are imported.

(d) and (e). These are highly
specialised items and the require-
ments of the Indian Telephone Indus-
tries being small, it is doubtful
whether local production will be
economical. The matter has, however,

been taken up with the industries
concerned.

ot o q®o frAdy . wr Foft 13-
T JAAT B 7 H 3 v fraet areg
Farfrad oo & g ae ¥
wrar arar g ?

o TH qPRR : gAY FA Wna-
@FAT A § ag R5o oA § faw faw
TR & & FY, W) 97 LAy iy
few i e o AR oY § 9T FY
wET L2 g ) AT ¥ Yo T F wOWA
A AT M A y R TN
W G Y gF J1gL ¥ FOET qwAr &)

off que qe Ay : F ST
argar § for o s &rer s swwaw
7 T ¥ BFT TN WIS AR §9]
s mwmimdNm g e fr
TRT AT e @ IR ¥ I A
¥ guwtar #@ A fifow g & | W
g o9 A
FTH HY FTAT A183 § W o Y o
T g A far wan, foraey aog &
IR FH TG AT wwT 7

o T TP : IAW A gk
ft  3fes IR wgr e form wrar &
g & Tifgd, sas R § Iy
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TR gNT | xEd nfaforr IR war
fr gt % forvor 1 geaes § ag @
# ‘TR w & afaw we fowae’ Wi
I &2 § T ww & afew
0T 3T | W N F FRT AR @
s oY e @er d o e dqded
Y ¢ ag afrww ofie i & fgge &
aifgd W T & forg wed ama<
MHfmmadad e g faa
Y FIE A TE FTW g7 TG RATATHF 1

i qR e g o fE4aY : & ST ATEAT
g & Wl & a1 gel e & &
fomet W & g W 9w #Y
AT §, 9% a9 &1 a8 & faF
wfren § gove AT AT AT E 7

M qw egryT : A WA WA-
AT FT IR W FIforen AATES
nAfEr ok A § fa g e
qT fa=m &% @1 § 9 g wfearg
T E HAM |

BiHAR CANE GROWERS

*1666. Shri Bibhuti Mishra: (a)
Will the Minister of Food and Agri-
culture be pleased {fo state what
machinery, if any, has been set up
by Government for fhe distribution
of a part of the excess profit accruing
from the production of sugar this
season to the cane-growers of Bihar?

(b) When is the payment to the
cane-growers likely to be made?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) and (b). The formula according
to which excess profits made by sugar
factories in U.P. can be shared by the
cane growers, hags not yet been
evolved. Th question of applying the
formula when finalised, to Bihar
factories as also to set up a machinery
to implement the formula, will be con-
sidered after a decision Is taken in
the matter.
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ot fagfe fam : i fraar anwr
T
Shri M. V. Krishnappa: It will have

to be done before the sugarcane
season.

oft fegfy Fow : ag e & dom
& ww gATE & W W) e dw
%, 9 HE F WA F TLHIC § ATHAT
wrgan g fr www o e wog fafesrer
ferarmar g ?

N que wWe g TR
@ uaft A wwrw gwr § ) et
WREL TF IO 0§ |

Shri Bogawat: May I know if the
Government is going to keep a check
on the factory owners who are
making these excess profits?

Shri M. V, Krishnappa: We will go
into their accounts and flnd out at
what price they have sold their sugar.
Of course these details will be worked
out by the U.P. Government and will
be discussed in a departmental con-
ference.

Shri L. N. Mishra: May I know
whether the necessary co-operation
from the industry is wanting in this
respect and whether that is the cause
of delay?

Shri M. V. Krishnappa: We had
written to the U.P. Government and
they have stated that the matter
would be taken up in a departmental
conference and a suitable formula
would be evolved.

Shri V. P. Nayar: In regard to the
excess profits made by the Bihar
sugar mills, may I know whether it
is a fact that recently a high official
of the Food Ministry was sent to find
out the extent of the excess profits
made, and also whether this officer
has sent up a report about the modus
operandi of the bougs ways in which
the forward sale of sugar produced
in mlills is made to take excess
profits. ’
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Shri M. V. Krishnappa: Many
officers of our Department will be
touring and submitting reports and
they may be one of them.

o2 wReemgt e fewrw

*egy. &t veAw fag o W
qfcwgey w4t g TR A FAO w6
TR Y WA AT TAE A W G e
TRl ¥ fawra & fag et srafir
framary?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawas Khan): A statement
giving the information is laid on the
Table of the House, T[See Appendix
VI, annexure No. 67.]

sft Ty feg 4 gvorT | fead
e o & 7

Mr. Speaker: Is it not included in
the statement?

Shri Raghunath Singh: No, Sir.
Only the amount is mentioned.

Shri Shahnawar Khan: It does con-
tain their names ol ports.

Shri T. N. Singh: It refers to the
States and not to the ports.

The Minister of Railways and Trans-
port (Shri L. B, Shastri): The state-
ment does not contain the names of
the ports, but it is a very long list.

Mr. Speaker: Then, I think, the list
can be placed on the Table and need
not be read now.

Shri Joachim Alva: How was the
list of ports drawn up? Was it drawn
up on the recommendations of the
States or of the Centre? If the list
has been drawn up, I wish to know
whether it contains two ports of my
constituency and why the third
Honaver was left out.

Mr. Speaker: What is the principle
on which the list Is drawn up?

Shri Shahnawar Khan: An officer
was specially deputed to go round and
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recommend the ports which required
improvement, and those ports were
more or less included on the basis of
his recommendations. I do not know
if the ports which my hon. friend
refers to are there or not.

CENTRAL BOARD OF FORESTRY

*1668. Shri Nageshwar Prasad Sinha:
Will the Minister of Food and Agri-
culture be pleased to state what are
the functions of the Standing Com-
mittee of the Central Board of
Forestry?

The Deputy Minister of Food and
Agriculture (Shri M, V. Krishnappa):
A statement is lald on the Table of
the House. [See Appendix VI, an-
nexure No. 68.]

Shri Nageshwar Prasad Sinha: Aris-
ing out of paragraph (ili) of the
statement, may I know whether any
State Government has submitted
schemes for an increased afforestation
of barren areas up till now?

Shri M. V. Krigshnappa: The third
paragraph says: “To consider any
difficulties experienced by State Gov-
ernments and to make recommenda-
tions to State Governments as well as
to the Central Government..."”. That
is, whren this Committee meets, then
it will take up the various recome
mehdations or proposals from the
various States.

Shri Nageshwar Prasad Sinha: Ig
this Committee expected to tour the
varjous areas before recommending or
rejecting the proposals for develop-
ment of forest areas?

Shri M. V. Krishnappa: The General
Committee meets once in two years,
and the Standing Committee 1s meant
Just to see that the work is expedited.
Therefore, it is not expected to tlour,
but in case any special occasion
arises, it may decide to tour.

Bhri Nageshwar Prasad Sinha: May
I know whether this Committee would
entertain suggestions and proposals
from individuals and other private
organisations inferested in forest
development? —
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Shri M, V. Krishnappa: It does
entertain proposals and suggestions
either from the Government or even
from private organisations regarding
afforestation.

Shri K. K. Basu: May I know
whether this wasteful van mahotsav
had been recommended by this
organisation?

Shri M. V. Krishnappa: This is a
recent organisation, but the wvan
mahotasav is a very old thing.

RAILWAY CO-OPERATIVE SOCIETIES

*1669. Shri V. P. Nayar: (a) Wil
the Minister of Rallways be pleased
to state whether the Officer on Spe-
cial Duty (Co-operation) under the
Ministry of Railways has submitted
any report on the working of the
Railway Co-operative Secieties?

(b) If so, wil Government lay a
copy of such report on the Table of
the House?

The Parliamentary Secretary to the
Minjster of Railways and Transport
(Shri Shahmawaz Khan): (a) Yes.

(b) Copies of the report have been
placed in the Parliament Library,
which serves the required purpose,

Shri V. P. Nayar: I had asked the
question so that the information may
be placed on the Table of the House.
Since it has not been placed on the
Table of the House, I am unable to
put any supplementary questions.

Mr. Speaker: He can study the re-
port from the Parliament Library and
then table his question,

Shri V. P, Nayar: I want to put a
supplementary question on the first
portion of the question.

Mr. Speaker: As I said, let him
study the report first and then put
his questions.

HIX Qo YHe WETE © w7 HAT
TERG U T FY FAT &G 6 R
wgraifer et 59 F7 o F
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weAT gremafeal § af@ 19 3T @)
27

Shri Shahnawaz Khan:

notice of the gquestion.

L require

PAYMENT OF WaGBS AcT

*1670, Shri Sanganna: Will  the
Minister of Labour be pleased to
state:

(a) whether the question of amend-
ment of the Payment of Wages Act
1936 is under the consideration of
Government; and

(b) if so, what is the decision?

The Deputy Minister of Labour
(Shri Abid Al): (a) Yes.

(b) The suggestions which have
been received are under examination.

Shri Sanganna: What are the finan-
cial implications if the scheme is to
be implemented?

Shri Abid Ali: That point has not
yet arisen. There will not be any
particular considerable 1lability on
the Government, because it will be a
burden on the industry mostly.

“Grow More Foob ' ScHEMES

*1672. Shri Suriya Prashad: Will
the Minister of Food and Agri-
culture be pleased to.lay on the Table
of the House a statement showing the
proposals vof the various States In
connection with the “Grow More Food”
Schemes in 1053-54 for which the
centre has agreed to give assistance
and the loans or grants sanctioned
therefor, State-wise?

The Deputy Minister of Food and
Agriculture (Shri M. V. Erishnappa):
A statement giving the required in-
formation is placed on the Table of
the House. [See Appendix VI, as-
nexure No. 69.]

sft wiwarr : 57 for safet w2t
W Y A & wenta aifaw
qEar § STt § T Sy T AR
wrg gt Aoreft § g oy ot & ?
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Shri M. V. Krlshmpm.: Schemes are
submitted by the various Govern-
ments and sent in the month of
October to us, and we scrutinise the
whole thing and then sanction is
granted.

Shri 8. N. Das: What percentage of
the sanctioned amount was spent
during the year by the various States?

Shri M. V. Krishnappa: The entire
sanctioned amount was not fully
utilised. For example, last year we
sanctioned about Rs. 31 crores, from
which, by the end of December, they
had spent only Rs. 25 crores and the
rest had not been spent.

MURDERS AND ROBBERIES ON RAILwWAYS

*1673. Shri R. N. Singh: Will the
Minister of Rallways be pleased to
state how many murders and rob-
beries took place between Jhansi
and Khandwa of the Central Rall-
way during 1952-53 and 1853-54 in
the running trains?

The Parliamentary Secretary to the
Minjster of Railways and Transport
(Shri Shahnawax Khan);

" i952-53 1953-54
Murders Nil 1
Robberies Nil Nil

oft wireo qo fg : o oY g7 T
Wfat @ & s ahE ®
T i ¥ g aww F 9 9y fear
g7

st emgwrw wt o & g §,
g AR A g T

oft e g fag : o gur wdt
¥ faaaraqT qar g |

DisPosAL ON RAILWAYS

*1674. Shri K. C. Sodhia: Will the
Minigter of Rallways be pleased to
state:

(a) the total quantity and value of
the scrap iron and steel disposed of
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by the Indian Railways during 1853-
54; and

(b) what procedure is adopted for
its disposal?

The Parliamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawaz Khan): (a)

Quantity Value
(tons) (lakhs of Rs.)
81961 1129

(b) Iron and Steel Scrap consists
of two categories:

(a) Controlled; and
(b) Uncontrolled.

Railways declare their surplus
stocks of controlled scrap to the Iron
and Steel Controller who allots the
game fo the various re-rollers, melters
and other indigenous industries like
ordnance factories etc. registered with
him. These are sold to the allottees
at controlled rates fixed by the Iron
and Steel Controller.

2. Uncontrolled Iron and Steel
scrap including condemned rolling
stock is disposed of by public auction
or by advertised tenders.

Bhri K. C. Sodhda: Is it done by the
Zones or by the Centre?

Shri Shahnawaz Khan: It is done
by the Railways.

Shri K. C. Sodhia: Under what head
is this recovery credited?

Mr. Speaker: What exactly does the
hon. Member mean?

Shri K, C. Sodhia: In the Railway
Budget it must have been credited
under certain heads of recovery. I
want to know under what head it is
credited.

Shri Shahnawaz Khan: Presumably
under the head ‘Unserviceable dis-
posals’.

Shri 8. N. Das: May I know the
number of people who were success-
ful in purchasing these materials—
whether they were large or small?
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Shri Shahnawaz Khan: I do not
have that information. But, as I have
said, controlled iron and steel is dis-
posed of under Government arrange-
ments. Uncontrolled stuff is sold by
calling public tenders and by auction.
I do not know the exact number of
people who bid.

Shri T. N, Bingh: Is it a fact that
the uncontrolled scrap iron which is
sold is mostly exported?

Bhri Shahnawaz Khan: Once a per-
son buys it from us, we do not know
what happens to it.

SUGAR

*1675. Shri Bishwa Nath Roy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that Gov-
ernment have directed the sugar facto-
riegs to despatch the sugar releaseg for
free sale within two months from
the date of issue of the release order;
and

(b) whether it is a fact that some
difficulty is experienced in the despatch
of sugar owing to the shortage of
wagons? :

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) Yes.

(b) No.

Shrl Bishwa Nath Roy: May I know
whether any arrangements have been
made for the payment of large
amounts of sugarcane price and
workers’ dues out of the money which
the factories will get?

8hri M. V., Krishnappa: The ques-
tion relates to asking sugarcane fac-
tories to dispose of their quota with-
in two months. When we ask them
to dispose of the allotted quota within
two monthe we ask threm to sell to
other people. There is no dearth of
buyers these days, provided the mill-
owners are prepared to sell them.

Shri Bishwa Nath Roy: My ques-
tion was whether any arrangements
have been made for the payment of
sugarcane price and workers' salaries
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which are due out of the money
which the factories will get after

disposal of their stocks.

Shri M. V. Krishnappa: We expect
them to pay all the dues that they
owe to the sugarcane growers and the
factory labourers, as soon as they get
money.

Shri Bishwa Nath Roy: Have any
special orders been issued or not?

Shri M, V. Krishnappa: I want
notice for that.

Sbri Bishwa Nath Roy: May I know
whether any preference will be given
to the sugar factories of deficit areas
which have to pay a large amounts
of dues to the workers and sugarcane
growers, in the matter of disposal of
their stocks?

Shri M. V. Krishnappa: I under-
stand the hon. Member's idea, We
have given some concessions to some
factories, especially the smaller units,
‘whichh are not able to sell on instal-
ment payment basis, to sell their
stocks in one lot. Such special erires
have come to our notice and we have
given them some concessions.

MiINOR IRRIGATION PROJBCTS IN
HYDERABAD

*1680. Shri Sivamurthi Swami: Will

the Minister of Food and Agriculture
be pleased to state:

(a) the financia]l ald given by Gov-
ernment to Hyderabad State for the
development of minor irrigation pro-
jects during the period from 1852 {o
1954,

(b) how many minor irrigation
- #chemes were undertaken; and

(c) the approximate acreage that
wwill be benefited by these schemes?

The Deputy Minister of Food and
Agriculture (8hri M. V. Krishnappa);
{a) A grant of Rs. 55,015 and a loan
of Rs. 1,09,00,000 were sanctioned
during the years 1952-53 and 1853-54.

(b) The actual number of individual
schemes of different types under-
taken is not yet available.
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(c) About 2,11,500 acres during the
two years.

Shri Sivamurthi Swami: May I know
whether the State Government have
requested the Centre to give technical
help and equipment to start tube-well
projects, and if so what steps have
been taken by the Centre?

Shri M. V. Krishnappa: They have
requested us and we are considering
giving them exploratory tube-well
plants.

Shri Sivamurthi Swami: May I
know whether the acreage brought
under cultivation Includes the land
brought under irrigation by repairing
breached old tanks?

Shri M, V. Krishnappa: That is the
major item. For example, in 1952-53
out of Rs. 35 lakhs we have sanc-
tioned almost Rs. 30 lakhs for repairs
to breached tanks. That is, the major
portion of the money we have sanc-
tioned to thre Hyderabad State has
gone to repairing of breached tanks.

Shri Sivamurthi Swami: May I
know the acreage brought under culti-
vation by the new minor irrigation
projects?

Shri M. V. Krishnappa: I have
given the total acreage. I have not
got the details with me.

APPOINTMENTS IN EASTERN RAILWAYS

*1681. Shri K. C. Jena: Will the
Minister of Rallways be pleased to
state:

(a) how many non-gazetted ap-
pointments have been made in the
Eastern Railway during 1853;

(b) the number of Scheduled Castes
and Scheduled Tribes among them,
separately;

(c) whether the quota fixed for
them was duly filled up; and

(d) if not, the reasons therefor?

The Parliamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawax EKhan): (a) and
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(b). A statement is laid on the Table
of the House, [See Appendix VI, an-
nexure No. 70.]

(c) Yes, Sir—except in case of Sche-
duled Tribes.

(d) Full quota reserved for Sche-
duled Tribes could not be fillled up
due to non-availability of suitable
candidates from amongst these Tribes.

Shri K. C. Jena: May I know how
many applications were received from
the Scheduled Castes and Scheduled
Tribe candidates from the State of
Orissa?

Shri Shahnawaz Khan: I do not
possess that information.
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ACCIDENT IN KALIPAHARI COLLIERY

*1683. Shri 8. N. Das: Will the
Minister of Labour be pleased to
state:

(a) whether it is a fact that tem
persons have been killed in an acci-
dent which took place in Kalipahari
Colliery (West Bengal) on the 21st
March, 1054;

(b) if so, the circumstances Iim
which this accident took place; and

(c) the causes of the accident?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes. The acci-
dent occurred on the 14th March 1954
and not on the 21st March 1954.

(b) When a working party consist-
ing of two electricians, two fitters and
four mazdoors was installing a pump
in one of the two drifts, which was
an in-take airway, a mild explosion
of inflammable gas occurred. A quali-
fled Sirdar and a pump-minder were
also present at the site of the accident.
All the deceased persons were severe-
ly burnt, but death was due to carbon
monoxide poisoning.

(c) A close inspection of the place
where the bodies of the deceased were
found revealed a ‘Biri’ on the base
plate of a pump. A match box and a
packet of ‘Biris’ were also recovered
in the clothing of the deceased. It is
therefore presumed that one or more
of thre deceased had been smoking and
nad thereby ignited inflammable gas,.
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Shri 8. N. Das: May I know whether
before the workers go down the mines
they are searched with a view to find-
ing out whether they are taking such
materials with them?

Shri Abid AH: According to the
regulations they must be searched.
Government are not aware whether
any such search was made in this
particular case. The Inspector of
Mines is enquiring into the matter
and we are awaiting his report.

Shri P, C. Bose: What was the per-
centage of gas in the atmosphere of
the mine?

Shri Abid Alli: Four hours before
the accident took place it was tested
and was found to contain 2§ per cent.

- of inflammable gas.

Shri P. C. Bose: May I know if the
rescue brigade was called in time to
rescue the workers?

Shri Abid Al: Yes, it reached there
at about 4-30, and the accident took
place at 2-20.

Shri H. N, Mukerjee: May I know
it it is a fact that the volume of gas
which was there inside the mine was
one that was dangerous for purposes
of work, and that these workers were
sent for repair work on a holiday
when the mine should have been
known to the authorities to be unsafe
for purposes of repair?

Shri Abid AE: I have already said
that four hours before the accident
the gas was tested. Of course, it was
a Sunday and therefore a smaller
number of persons were involved.

Shri H. N. Mukerjee: May I know
if it is a fact that the ambulance party
could not render timely help, and that

. all the dead have not been identified
because of the circumstances of the
explosion having been extraordinary?

Shri Abid Ali: The ambulance party
reached the spot within two hours of
the accident and did all that it could.

Shri H. N. Mukerjee: Is it a fact
that all the dead have mnot been
identifled?
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Shri Abid Al: That is not in the
papers which I have got with me.
The information may perhaps be
available in the report which we are
awaitidg.

ACCIDENTS IN CoAL AND GOLD
MINES

*1684. Dr. Ramga Rao: (a) Will the-
Minister of Labour be pleased to state-
how many accidents have taken place
from 1st January, 1953 till now im
coal and gold mines?

(b) How many of them were due to-
negligence?

The Deputy Minister of Labour-
(Shri Abid AlM): (a) and (b). There
were 257 fatal accidents in coal mines.
during 1953. During 1954 there have
been four major accidents in coal
mines involving four or more deaths.
in each case.

Information regarding the other
points is being collected and will be
placed on the Table of the House in
due course.

Dr. Rama Rao: May I know how
the death rate in 1053 compares with
that in 19527

Shri Abid Ali: In 1951 the death
rate was 09 per thousand persons
employed; in 1953 it was 1 per
thousand persons employed.

Shri P. C. Bose: Is it a fact that
accidents are occurring more and
more as the mines are becoming
deeper and deeper?

Shri Abld AM: Mines may be
becoming deeper, but the accidents
are not increasing.

Dr, Rama Rao: According to the
flgures given by the Deputy Minlister
the accidents did increase from 09 to
1:1. May I know what steps Govern-
ment are taking to see that this is
not due to negligence and preventible
conditions?

Shri Abid Ali: We are appointing
more Inspectors and also amending.
the regulations withr a view to reduoce
ing the number of accidents.
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Shri K. K. Basy: May I know
whether there has been any case re-
ported by the Government Inspector
.about the authorities not following
.the directions or the rules under the
.Mines Act?

Shri Abid AMN: If the managers or
~the persons in charge of mines do not
:follow the regulations, they are
. prosecuted.

IMPORT OF SUGAR

*1685. Shri Jhulan Sinha: Will the
“Minister of Foogd and Agriculture be
spleased to state the basis on which the
.quantity of sugar for import during
-the year 1953-54 has been filxed?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
“The quantity of sugar to be imported
. during the year 1953-54 will depend
on carry-over stocks with factories,
~production during the current season
and the estimated requirements during
the same period.

Shri Jhulan Sinha: May I know if

~the slowly and steadily rising prices

of sugar have come to the notice of

Government and if they have created

. conditions where the entire import

policy of the Government requires
revision and reconsideration?

Shri M. V. Krishnappa: There is no
such abnormal rise of sugar prices.
Under decontrol there may be slight
fluctuations. But there won't be any
- room for the prices to rise high, be-
cause we have enough of stocks un-
released in our factories and under
our import programme we have a lot
of sugar. There is no room for us to
revise the import programme in view
of any abnormal rise in price. As I
said, there will be slight fluctuations
in price under decontrol.

Shri Jhulan Sinha: May I know the
rate of rise in the price of sugar
from the beginning to the end of the
year? Are Government In possession
.of the figures?

Shri M. V, Krishnappa: Yes, I have
-.got the figures for the last two years.
“In Calcutta in 1953 November it was
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Rs, 28-8-0, in December Rs. 28-8-0, in
January 1854 Rs. 30, in February
Rs. 30, and again in March almost the
same price. There is no abnormal rise
in the prices.

Shri Bogawat: Is it a fact that there
is rise in the price of sugar owing
to forward market transactions and
also owing to factory owners not re-
leasing sugar to the market?

Shri M. V. Krishnappa: Earlier I
have said in reply to Shri Sinha that
we have asked the factories to release
the sugar, and in case they fail to
sell the sugar that we have allotted
to be released within two months, we
are going to requisition those stocks
and sell them in the open market.
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CBNTRAL CO-OPERATIVE MARKETING

. DEVELOPMENT BOARD

*1686. Shrl Bibhut]i Mishra: Will the
Minister of Food amd Agriculture be
pleased to state:

(a) whether it is a fact that Govern-
ment propose to set up a Central Co-
operative Marketing Development
Board; and

(b) if so, when?

The Deputy Mindster of Food and
Agriculture (Shri M. V. Krishnappa):
(a) A proposal in this connection is
under consideration.

(b) Does not arise.
oft fegfer forwt : g oo TR
wq % FT F Fraqy ?
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Sardar A, 8. Saigal: May I know
whether Co-operative Marketing
Boards working in various States have
suggested to the Government to set up
a Central Co-operative Marketing
Board; and, if so, which are those
States?

S8hri M. V. Krishnappa: It is true
that the Societies working in various
States have, through their Agriculture
Ministers who recently held a Con-
ference in September 1953, suggested
that a Central Marketing Board to
co-ordinate the activities of all these
Marketing Boards in different States
will have to be formed. On the advice
of this Agriculture Ministers' Confer-
ence we have to take the steps.

Sardar A, 8. Baigal: Which are the
States that have suggested the for-
mation of this Central Board?

Shri M. V. Krishnappa: I would
require notice for that.

Shri 8. N. Das: May I know whether
this organisation that is proposed to
be set up will be a statutory organi-
sation or a department of the Govern-
ment?

Shri M. V. Krishnappa: A Com-
mittee will be formed with the Union
Agriculture Minister as Chairman.
They will go into the detalls, and whe-
ther statutory or non-statutory and all
these things will be decided.
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The Parliamentary Secretary to the

Minister of Rallways and Transport
(Shri Shahnawas Khan): Xilled—8.

Injured—48.
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ALL-INDIA TRADESJ CERTIFICATION
INVESTIGATION COMMITTEE

+1688. Shri 8. C. Samanta: Will the-
Minister of Labour be pleased to
refer to the answer given to starred
question No. 549, asked on the 1Tth
August, 1853 and state:

(a) whether the recommendations
of the All-India Trades Certification.



1861 Oral Answers

Investigation Committee have been
examined; and

(b) if so, what are the decisions
taken by Government and whether
-these have been implemented?

The Deputy Minister of Labour
(8hri Abid Ali): (a) and (b). The
recommendations are still under con-~
slderation.

Shri §. C. Samanta: On the 17th of
August last the hon. Minister assured
me that he will give due considera-
tion and also assured another hon.
Member that he will do it immediately,
May 1 know what are the difficulties
in implementiing these recommenda-
- tions?

Shri Abid Ah: This subject is inter-
. connected with the question of Train-
ing and Employment Reorganisation
- Committee’s work about which I have
stated -a few days Dback that their
report has not yet come. As soon as
that report comes this matter also
- will be decided.

Shri 8. C. Samanta: The recom-
mendations were submitted in the
latter part of 1951, four years have
passed and still many persons hold-
ing Diploma in other civilian training
schemes are refused recognition by
some State Governments, Is it not a
fact that for the non-implementation

-of these recommendations, they are
being put to great hardship?

Bhri Abid All: The recommenda-
tions concerning this subject was
received in November 1852, With re-
gard to the latter part of the ques-
tion we have taken up that subject
ourselves and we have been able to
persuade some of the State Govern-
~ments to recognise the Diplomas.

ORr1ssa RiCE

*1689. Shri Sanganna: Will the
- Minister of Food and Agriculture be
pleased to state:

(a) whether there is any plan for
moving rice from Orissa to South
India and West Bengal;
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(b) if so, what are the details of
the plan; and

(¢c) from what date it has been in
operation?

The Deputy Minister of Food and
Agriculture (S8hri M. V. Krishnappa):
(a) to (c). The present arrangements
for distribution of rice in the country
are embodied in a general scheme of
moving rice from surplus States into
deficit States, and movement of rice
from Orissa to South India and West
Bengal is part of that plan. Such
movements will depend on the re-
quirements of the deficit States from
time to time. Rice from Orissa will
also go to the Central Reserve as and
when necessary. The general scheme
of moving rice from surplus to deficit
States has been in operation during
the last several years.

Shri Sanganna: May I know the
quantity of rice so far exported from
Orissa during the current year?

Shri M. V. Krishnappa: They have
declared a surplus of 1,54,000 tons
and most of it has been exported. We
are running 44 special trains to carry
rice to Travancore-Cochin, one specia!
train carrying 1,000 tons,

Shri Sanganna: May I know
whether the Government of Orissa
has suggested any reduction in their
export commitments in view of the
food position in Orissa?

Shri M. V. Krishnappa: In fact they
are insisting on us to purchase mere
and more. We expect 34 lakh tons of
rice from Orissa. After the announce-
ment of the Burma rice deal they
say that they would be able to get
more than their expectation and are
very eager to dispose of their rice.

Shri S. C. Samanta: Is it not a fact
that West Bengal Government wanted
paddy instead of rice and the Orissa
Government refused it?

8hri M. V. Krishnappa: That was
in the beginning. They wanted both
paddy and rice to be supplied. They
lifted only 25,000 tons and refused to
accept any more because they found
that they had enough rice in West
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Bengal itself, more than their require-
ments.

Bhri M. D. Ramasami: May I know
the quantity by which the Madras
State will be deficit in rice during
1854-557

Shri M. V. Krishnappa: -The Madras
‘State is deficit for the present; in
1954 I cannot say what the pcsition
‘will be. If God gives normal rains it
may improve and if there are heavy
rains they will have a bumper crop
and the State may become self-
sufficient.
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The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
{a) A Committee of Enquiry only has
been appointed to examine the exist-
ing machinery for the reporting of
prices of agricultural commodities and
suggest improvements necessary there-
in

(b) (1) Shri P. N. Thapar, ILCS.,
Adviser. Planning Commission—
{Chairman.)
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(2) Dr. S. R, Sen, Economic and
Statistical Adviser, Ministry of Food
and Agriculture, New Delhi—(Member)

(3) Dr. B. Ramamurti. Joint Diree-
tor. Central Statistical Organjsation—
(Member)

(4) A representative of each State
in turn during the period the enquiry
is conducted in the State.

(6) Shri J. S. Sarma, Directorate of
Economics and Statisties, Ministry of
Food and Agriculture—(Secretary)

(c) and (d). No. The report is ex-
pected to be submitted shortly.
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Shri N. B. Chowdhury: May I know
whether the attention of the Govern-
ment has been drawn to the fact that
in case of certain States the prices
quoted in the weekly bulletin of agri-
culture prices, are the lowest prices
prevailing in a particular area of that
State?

Shri M, V. Krishnappa: That is one
of the reasons why we are appointing
this committee. There are various sys-
tems of price reporting agencies exist-
ing in various States. In some States
it is the revenue authorities; in some
States it is the Patwaris and in some
cases it I8 the regulating market. We
want to evolve a uniform policy and
that is the reason why we have
appointed this committee who will go
into the whole matter and make sug-
gestions.
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Shri L. N, Joshi: May I know
whether the committee will go into
the cost of production of agricultural
products?

Shri M. V. Erishnappa: I would re-
quire notice for that question; they
may go into cost of production, 1 can-
not say definitely.

Sardar A. S. Saigal: May I know
whether the State Governments have
agreed to collect data for the agricul-
tural commodities in their States?

Shrl M. V. Krishnappa: Data already
exists in respect of States.

Bardar A, S. Saigal: I want to know
whether they will collect fresh data
for this committee?

Shri M. V. Krishnappa: They are

bound to; it is in their own interests.

dfen see ww Wi ;o wT § ag
Tharw &< @Far § fr @ 38 &
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8hri M. V. Krishnappa: I have read
out the names; they are all officials.
e sTeT T Wi : F ag qgAT
agr § 5 zaw  am-wifwfags
W\ ) forar mar ?
Mr. Speaker: Order, order. There
can be no argument as to why it was

not done. The hon. Member can ask
for information, that is all.

WRITTEN ANSWERS TO QUESTIONS

SURPLUS WATER DRAINAGE AT TRIPURA

*1671. Shri Dasaratha Deb: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether a representation has
been made to Government for a
drainage outlet for surplus water
from the Dalalchara, in Kamalpur,
Tripura; and
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(b) it so, what steps Government
propose to take in this regard?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) The Tripura
Government have received a repre-
sentation.

(b) The matter is under considera-
tion and action will be taken when
an agricultural engineer is appointed.

CONSUMPTION QF SUGAR IN MADRAS

*1676. Shri H, 8. Prasad: Wil the
Minister of Food and Agriculture be
pleased to state the total consumption
of sugar in Madras State in 1851-52,
1952-53 and 1953-54?

The Minister of Food and Agricul-
ture (Shr Kidwai): Actual figures of
consumption of sugar in Madras State
are not available, On the basis of
figures of inland and coastal trade the
consumption of sugar during the
years 1951~52 and 1952-53 is estimated
at 1-15 lakh tons and 1°30 lakh fons
respectively. Such figures for the latter
half of 1952-53 and for the year 1953-
54 have not yet been published. The
consumption during the year ending
31st March, 1954, is, however, esti-
mated at 1:84 lakh tons.

COLLIERY SIDING

*1677. Shri T. B. Vittal Rao: Wilk
the Minister of Rallways be pleased
to state:

(a) whether the work in connection
with Bhadrachallam Rvad Extension
to the Colliery Siding on the Central
Railway has commenced; and

(b) if not, when it will be taken up?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Not yet,
Sir.

(b) Detalled Engineering survey
has been carried out. Necessary draw-
ings for bridges, culverts etc. are
being prepared. An abstract estimate
has been drawn up and the work will
be taken in hand after getting it
sanctioned by the competent authority.
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BXPLORATORY TUBE-WELLS IN
RAJASTHAN

*1678. Shri Morarka: (a) Will the
Minister of Food and Agriculture be
pleased to state how many explora-
tory fube-wells will be constructed in
Rajasthan under the All-India Explo-
ration Programme?

(b) What will be the total cost of
such tube-wells and in which part of
Rajasthan are they going to be cons-
tructed? -

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) It is pro-
posed to have 5 exploratory tube-wells
in the promising areas of Rajasthan
under the Exploratory Project.

(b) (1) The total cost of the ex-
ploratory wells will depend upon their
depth, the nature of strata met in
course of drilling and the cost of
materials used on the tube-wells. The
present average cost of construction
of a standard tube-well of 300 feet
‘depth in alluvial soll is about
Rs, 26,000,

(ii) Bikaner Division has been
tentatively selected for the construc-
tion of these 5 exploratory wells.
Final selection of sites will, however,
be made by an Expert Committee con-
sisting of the representatives of Geo-
logical Survey of India, T.C.M. the
Ministry of Food and Agriculture and
the Chief Engineer of the State.

DEHRA DUN FORBST RESBARCH INSTITUTE

*1679, Shri Krishna Chandra: Will
the Minister of Food and Agrienlture
be pleased to state the action taken
by Government on the recommenda-
tion made In para 19 of the Sixth
Report for 1953-54 of the Estimates
Committee to make full use of the
varfous plants worth a crore of rupees
lying almost idle at present in the
Forest Research Institute at Dehra
Dun?

The Minister of Food and Agricul-
ture (Shri Kidwal): The recommenda-
tion was referred to the Central Advi-
sory Board on Forest Utilisation for
advice. A copy of the resolution

56 P.S.D.
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adopted by the Board on the subject
is lald on the Table of the House.

[See Appendix VI, annexure No. 71.]

The Government of India agree with
the views expressed therein.

‘ MINOR PORTS IN ANDHRA

#1682, Shri B. 8. Murthy: Will the
Minister of Transport be pleased to
refer to the answer given to starred
question No. 1320 asked on the 26th
March, 18054 and state)

(a) the total amount to be spent
on Kakinada and Masulipatnam ports:

(b) the share of the Central Guv-
ernment in the expenditure; and

(c) when the work will start?

The Parllamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Rs. 2-75
lakhs and Rs. 1-65 lakhs respectively.

(b) This has not yet been settled.

(¢) So far as the Central Govern-
ment are aware work in Kakinada
started in February 1854. Work in
Masulipatnam has not yet started.

STIPENDS TO TRIPURA STUDENTS

¢1699. Shri Dasaratha Deh: (a) Will
the Minister of Health be pleased to
state the number o students from
Tripura who applied for admission to
medical inst{tutiong in 1952 and 19537

(b) How many of them were grant-
ed stipends and what was the mini-
mum and maximum amount given to

any student per month?

The Minister of Health (Rajkumari
Amrit Kauar): (a) Two students from
Tripura applied in 1952 and two in
1953, through the Government of
India for admission to medical institu-
tions.

(b) No stipend was granted to any
of thhem, but the Government of India
paid capitation fees of Rs. 1,300 for
each of the financial years 1852-33
and 1953-54 for one student from Tri-
pura admitted to thr Mahatma Gandhi
Memorial Medical College, Indore.
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PLANNED CULTIVATION oOF FOOD AND
Casu Crops

*1691. Th. Jugal Kishore S8inha:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is the policy of
Government to prevent the diversion
of more lands for cane crop from
food-crops;

(b) if so, to what extent such diver-
sion is not objectionable; and

(c) what steps are being taken for
the planned cultivation of food and
cash crops?

The Minister of Food and Agricul-
tare (Shri Kidwai): (a) and (b). The
policy of Government is to increase
the production of sugarcane mainly by
increasing the yield of cane per acre
and not by diversion of more lands
from food crops.

(c) Under the existing conditions
planned cultivation of food and cash
crops consists of measures to increase
production of all important crops.
These measures are adoption of a
suitable price policy, reclamation of
tmcultivated lands, provision of irri-
gation facilities, utilisation of improv-
ed seeds, manures and fertilizers and
aloption of improved methods of
cultivation.

RAILWAY QUARTERS

*1692. Shri T. B. Viftal Rao: Will
the Minister of Rallways be pleased
tn state.

(a) whether the construction of
160 type II quarters for classg III staff
of Accounts Department, Secundera-
bad on the Central Railway has been
taken up; and

(b) if so, when it will be complet-
ed?

The Parliamentary Secretary to the
Minister of Rallways and Transport
(Shri Shabhnawazr Khan): (a) Not
yet; the work has been included in
the Works Programme for 1954-55.

{b) By the end of March 1955.
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REGISTRATION OF SEAMEN

351. Shri Krishnacharya Joshi: Wil
the Minister of Transport be pleased
to state:

(a) whether the work of registra-
tion of seamen which was taken up in
1952 has been completed; and

(b) if so, the total number of sea-
men who have registered their names?

The Parliamentary Secretary to the
Minister of Raillways and Transport
(Shri Shahnawaz Khan): (a) and (b).
The work is nearing completion. Till
the end of February this year, 61,043
seamen had registered their names.

.

STONE CRUSHERS

352. Shri Krishnacharya Joshi: Will
the Minister of Transport be pleased
to state:

(a) whether the sub-commititee of
the Indian Road Congress have recom-
mended the manufacture of stone
crushers in India: and

(b) if so, whether Government have
accepted their recommendations?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
and (b). The Sub-Committee have
recommended that the feasibility of
manufacturing stone crushers in India
should be investigated. This investiga-
{ion is in prugress.

PosTAL STAFF RBCRUITMENT IN CAL-
CUTTA

353. Dr. Harl Mohan: Will the
Minister of Communications be pleas-
ed to state:

(a) the total number of -clerks,
postmen, packers and boy peons who
were recruited in Calcutta in  1983;
and

(b) the number of
castes amongst them?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) 911
Class II1 and Class IV officials were
appointed in 1953.

(b) 149.

Scheduled
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DAMAGE TO CROPS BY BLEPHANTS

354. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) how many acres of paddy land
were wasted by wild elephants in
Kailasahayr (Tripura) in 1953; and

(b) what steps Government propose
to take to prevent such destruction of
paddy?

The Minjster of Food and Agricul-
ture (Shri Kidwai): (a) About one
hundred and fifty acres.

(b) Steps are taken to arrange
elephant stockades and also to scare
away wild elephants when reports
are received.

Y ® W
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The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Prices of
foodgrains this year are generally
lower than those of last year. The
extent of the fall in prices in March,
1854 over that of March 1953 at
certain selected centres may be seen
in Statement I laid on the Table of
the House. [See Appendix VI, an-
nexure No. 72.] :

(b) Yes; in most of the principal
markets prices have declined.

(c) The general irend of prices is
downward. At a few centres, how-
ever, as is natural in a large country
like India, prices have either remained
stationary or shown a slight increase
largely on account of local or seasonal
factors.
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ANTI-MALARIA DRIVE

356. Shri Bibhuti Mishra: Will the
Minister of Health be pleased to state:

(a) the aig given to the Bihar
State for anti-malaria drive; and

(b) whether the Bihar Government
have sent any report about the work-
ing of thig scheme?

The Minister of Health (Rajkuman
Amrit Kaar): (a) Under the National
Malaria Control Programme the Bihar
State have already received the follow-
ing aid from the Central Government
in the shape of free supplies of D.D.T.,
equipment, transport and Resochin
tablets for carrying out an anti-
malaria drive in the State:—

(i) Supplies valued at about
Rs. 91,540 during 1952-53.

(if) Supplies wvalued at about
Rs. 16,16,169 during 1953-54.

Supplies valued at Rs. 4,23,640 are
also being made very shortly against
the 1953-54 quota.

(b) According to the reports which
have so far been: received from the
Government of Bihar, upto the end
of December, 1953, 43,883 houses have
been sprayed with D.D.T., affording
protection to approximately 2,20,000
people at risk and about 32,000
malaria cases were treated.

FISHERIES REBSEARCH IN BiHAR

35%. Shri Bibhuti Mishra: Will the
Minister of Food and Agriculture be
pleased to state whether as recom-
mended by the Tarif Commission,
the Chief Research Officer, Central
Inland Fisheries Research Station.
Calcutta has undertaken investiga-
tions intp the biology of living shells
in the river Budhigandak (Sikralgna)
in Bihar?

The Minister of Food and Agricul-
ture (8hri Kidwai): Not yet. The
details of the scheme are under con-
sideration.
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P. & T. OrFrFICBS IN ORISSA STATE

358. Shri Sanganna: Will the Minis
ter of Communications be pleased tu
state the number of departmental and
extra-departmental post offices and
telegraph offices opened in each
district of the Orissa State during
1963t

The Deputy Minister of Communi-
cations (Shri Raj Bahadar): A state-
ment giving the information is placed
on the Table of the House. [See
Appendix VI, annexure No. 73.]

OvVER AND UNDER-BRIDGES ON RAILWAYS

359. Th. Lakshman Singh Charak:
Will the Minister of Rallways be
pleased to state:

(a) the number of road over and
under-bridges  constructed by the
Railways in 1852-53 and 1053-54;

(b) the number of such bridges
under construction; and

(c) the nameg of the places where
such construction work has been
completed?

The Parliamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawaz Khan): (a) Five in
1952-53 and one in 1953-54.

(b) Four.
(¢) Gwalior, Indore, Gondia, Patna,

Avanashli Road and Satyamangalam
Road.
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VISAKHAPATN AM PORT

360. Dr. Natabar Pandey: Will the
Minister of Rallways be pleaseq to
state:

(a) the daily loading and unloading
tonnage capacity of Visakhapatnam
Port; and

(b) what is the average annual
total tonnage of goods loaded and
unloadeg during the last flve years?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawar ¥han): (a)

Tons
Loading ... 17,400
Unloading ... 4,400
(b) Loaded 8,35,650
Unloaded 1,64,265
dfreze gf wiaT wiT aar we
wifes
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The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): The infor-
mation is not readily available and is
being collected. It will be placed on
the Table of the House in due course.
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4357
HOUSE OF THE PEOPLE
Thursday, 8 April, 1954

The House met at two of the Clock
[Mr. SpPEARER in the Chair]
QUESTIONS AND ANSWERS

(See Part I

2-48 r.M.

GOVERNMENT OF PART C
STATES (AMENDMENT) BILL

Secretary: Sir, under Rule 178 of
the Rules of Procedure and Conduct
of Business in the House of the Peo-
ple, I have to report that two peti-
tions, as per statement laid on the
Table, have been received relating to
the Bill further to amend the Govern-
ment of Part C States Act, 1851 in-
troduced by Shri Dasratha Deb on
the 11th December, 1953 and by Shri
Biren Dutt on the 12th March, 1854,

Statement

Petition relating to the Bill further
to amend the Government of Part C
States Act, 1951 introduced by Shri
Dasratha Deb on the 11th December,
1953, and by Shri Biren Dutt on the
12th March, 1954,

District or Town  State

Number of

Signatories

N « Patharkandi and  Tripura
Karhgan;.

G 36 Cachar Tripura

72PSD

4358
PAPERS LAID ON THE TABLE

SETTLEMENT OF OUTSTANDING LIABILI-
TIES OF UNION oF BURMA TO Gov-
ERNMENT OF INDIA

The Minister of Finance (Shri C.D.
Deshmukh): Sir, I beg to lay on the
Table 3 copy of the letters exchang-
ed between the Finance Minister
and the Ambassador of the Union of
Burma regarding the final
settlement_of outstanding ligbilities
of the Government of the Union of
Burma to the Government of India
arising out of the sgeparation of
Burma from India. [See Appendix
VIII, annexure No. 44]

ReTENTION PRICES Or TINPLATE EIC.

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachayi):
1 beg to lay on the Table a copy of
each of the following papers, under
sub-section (2) of section 16 of the
Trafic Commission Act, 1951, namely:—

(i) Report of the Tariff Com-
mission on the Review of
Retention Prices for 19852 of

Tinplate produced by the
Tinplate Company of India,
Ltd;

(li) Letter No. SC(A)-2(110)/58,
dated the 18th March, 1054,
trom the Deputy Secretary
to the Government of India,
Ministry of Commerce and
Industry, New Delhi, to the
Iron and BSteel Controller,
Calcutta; and

i) Statement under proviso to
settion 16(2) of the Tariff
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[(Shri T. T. Krishnamachari]

Commission Act, 1951, ex-
plaining the reasons why a
copy each of the documents

- referred to at (i) and (li)
above could not be laid with-
In the prerscribed period.
[Placed in the Library. See
No. S-110/54.]

—

ELECTION TO COMMITTEE
INDIAN CENTRAL SUGARCANE COMMITTEE

The Deputy Minister of Food and
Agriculture (Shri M, V. Krishnappa):
1 beg to move:

“That in pursuance of Para
3-29 to 31 of the Ministry of Food
and Agriculture Resolution No.
F. 7-32/53-Com. 1, dated the 24th
December, 1853, constituting the
Indian Central Sugarcane Com-
mittee. the Members of this
House do proceed to elect, in such
manner as the Speaker may
direct, two  Members from
amongst themselves. to be Mem-
bers of the Indian Central Sugar-
cane Committee.”

Mr. Speaker: The question is:

“That in pursuance of Para 3-20
to 31 of the Ministry of Food and
Agriculture Resolution No.
F.7-32/53-Com. 1, dated the 25th
December 1953, constituting the
Indian Central Sugarcane Com-
mittee, the Members of this
House do proceed to elect, in such
manner as the Speaker may
direrct, two Members from
amongst themselves, to be Mem-
bers of the Indian Central Sugar-
cane Committee.”

The motion was adopted.

Mr. Bpeaker: I have to inform
Members that the following dates
have been fixed for receiving nomina-
tions and withdrawal of candidatures,
and for holding an election, if neces-
sary, in connection with the Indian
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Central Sugarcane Committee, name-
ly:—

Date for Date for Date for
nomination. withdrawal. election.
12-4-1954 14-4-1954 17-4-1954

. The nominations for the Committee

and the withdrawal of candidatures
will be received in the Parliamentary
Notice Office upto 4 P.M. on the dates
mentioned for the purpose.

The election, which will be con-
ducted by means of the single trans-
ferable vote, will be held in Com-
mittee Room No. 62, First Floor, Par-
liament House between the hours 3
and 5-30 p.M.

DEMANDS FOR GRANTS

Mr. Speaker: The House will now
proceed with the further discussion of
the Demands for Grants under the
control of the Ministry of Informa-
tion and Broeadcasting. The cut
motions also will be simultaneously
taken into consideration.

Pandit Balkrishna Sharma (Kanpur
Distt. South cum Etawah  Distt.
—East.): Mr. Speaker, Sir, before I
proceed with my speech, I would like
to invite your attention to certain
references which one of the Members
last evening made in this House,
These referenceg were made in con-
nection with gentlemen who are not
Members of this House and as such, 1
would crave your Indulgence, even
though you have been good enough
to rule that no personal references
are to be made in discussions on the
floor of this House, to refer to these
matters and to say a word or two In
regard to those points. Have I your
permission, Sir, in doing that?

Some Hon. Members: Go ahead.
Mr. Speaker: Yes.

Pandit Balkrishna Sharma: Last
evening, there was, made in this
House, a speech which, I belleve,
surpassed every other speech in the
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House because it touched such a low
level.

Mr. Speaker: Order, order. He
cannot criticise or give adjectives to
the character of the speech. What is
the point, I should like to know. What
objection he has and any point of
order that he wantg to raise, he can
mention, -

Pandit Balkrishna Sharma: I am
not raising any point of order, 1
only want to bring to your notice the
character of the speech as it struck
me and many other Members of this
House.

Mr. Speaker: I thought the hon.
Member was referring to the fact of
some nameg being mentioned by the
speaker.,

Pandit Balkrishng Sharma: Yes. 1
did mention that even though there
was a ruling of the Chair that names
are not to be mentioned, especially
of persons who are not Members of
thig House, yet, yesterday some ntmes
were mentioned and therefore, I crave
your indulgence to refer to those
very facts and rames in this House.
You were kind enough to give me
permission to do that.

-

Some Hon, Members: Do that.

Mr. Speaker: There seems to b2
jsomel jmisappriehension, perhaps on
my, part. I have said many times
that it is wrong and it is not fair that
any Member of this House should
refer to names of individuals who are
not present in the House and who
have no opportunity, therefore, of
either explaining the facts to the
House or replying to the charge
made. I do not know what names
were referred to. But, whatever de-
fects were found or were believed to
exist by the speaker who spoke, he
could criticise the Minister without
mentioning  the names. It ig the
Minister who is responsible to t'hn
House and the officers who are acting
under him must not come into the
purview of the discussions in thc
House. If that has been done, I wish
it was stopped there and then. It it
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was not stopped and it has gone out,
I do not see how to avoid again gome-
thing to be said in defence of those
people,

Pandit Balkrishna Sharma: Thank
you very much.

Mr. Speaker: That is the difficulty
which I am feeling. I hope hon
Members in future will take care te
see that such a situation does not
arise.

There is a rule also on this ques-
tion. But, it appears Members are
forgetful of the rules and sometimes
in the heat of the debate, some nllega-
tiong in speeches are made. All that
I would like to do again is to appeal)
to Members not to refer to any names
and—I do not mean it is a threat; I
give it as @ notice to Members—in
case this is violated, the hon. Mem-
ber who does that will not be able to
catch the Speaker's eye so long as 1
am in the Chair,

Dr. Suresh Chandra (Auranga-
bad): Should not that hon. Member
be asked to withdraw those remarks
and allegations which he made
against those persons who are not
Members of the House?

Mr. Speaker: Only I am making a
distinction between allegations made
which refer to the administration and
persons who were responsible for
such a kind of thing in respect of
which the allegationg were made. 1
think a Member while criticising the
policy of the Government is entitled
to give out his views and make the
allegations which he thinks are web-
founded. The mistake lay in men-
tioning names of particular officers
and associating them with these
allegations. That should not be done.

Shri Frank Anthony. (Nominated—
Anglo-Indians): On a point of clari-
flcation, are we to take it that im
criticising the Minister—] am only
giving an illustration—a person may
say that the Minister has appointed se
and so because he is related to him—
will he be precluded from saying
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[Shri Frank Anthony]

that? We are not making any charge
against the person, We are making
the charge against the Minister. 1
am only asking for a clarification.

Mr. Speaker: The hon., Member
does not know that I have overruled
such queslions. He must first come
to the Speaker if he wants to make a
charge like that. He must be satisfled
about the facts and then the allega-
tion can be made, I am not going to
permit mere relationship as a charge
or a matter of insinuation that mere
relationship gives a ground for
believing that there has been
nepotism. But, it should be the un-
animous effort of the Members of
this House to see that the prestige of
the administration by giving names
like that is not lowered and the level
of the debate does not go down. That
is the whole point.

Dr. Suresh Chandra: The hon.
Member yesterday made serious
allegations  against the  Director-
General, All India Radio and made
insinuations against that person. He
has lowered the prestige of the
person. That person hag no right to
defend himself here, What shall we
do now?

Mr. Speaker: I have said that the
hon. Minister will do the needful.

Shri §. V. Ramaswamy (Salem):
Why not those remarks be expunged
from the record?

Mr. Speaker: No.

Shrl Nambiar (Mayuram): It s
too late now.

Mr, Speaker: Nothing ig too late.
NWow that the hon. Member has sug-
gested expunging, I shall go through
¢he speech and unless the speech con-
tains any words or expressions which
are unparliamentary per se I do not
think I should expunge It. Merely
Pecause it contained allegations or
Etatements, it does not become un-
Pparliamentary.

Dr. Saresh Chandra:
the text here....

I have got
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Mr, Speaker;
allow that here.

I am not going to

3 M.

Pandit Balkrishna Sharma: As 1
read the speech of my hon. friend
Shri Chattopadhyaya, I was struck
with his tremendous capacity 1o im-
port vitriol and venom and wvain
verbosity into his performances in
this House. If you go through the
speech you will find not a single
sentence in it which can be consider-
ed germane to the fair criticism or
helpful criticism of the Ministry of
Informalion and Broadcasting. From
the beginning to the very end, he has
indulged in a theatrical and in a sort
of Punch and Judy showmanship
which is his own profession ag it
were.

[MR. DEpUTY-SPEAKER in the Chair]

I feel, as [ have always felt, that
Shri Chattopadhyaya is a genius of a
sort? but sometimeg it appears that
the genii in the bottle take posses-
sion of him and then he, I think,
becomes quite a different man, he
just becomes beside himself, his real
self.

Shri P. R. Rao (Warangal): Is the
debate on Chattopadhyaya?

Pandit Balkrishna Sharma: It is on
Chattopadhyaya and on many things
that Chattopadhyaya said.

When he is beside himself, I think
he forgets as to what he is saying.
One of the hon. Members here, Shri-
mati Uma Nehru, wondered whether
the gentleman who was making that
speech was really in hig senses, and
I also wondered whether his ears had
not been too much poisoned by hear-
says and whether he had not been led
astray.

At the outset he referred in his
speech to the Jack of Spades. The
only thing I can say about this s
that in referring to the Jack of
Spades he perhaps forgot that
he was referring to himself inasmuch
as he is always considered by many
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as a jack of all trades but master of
none. As I saild, his Punch and Judy
showmanship and his vulgar mimiery
have given him, or rather have taken
away from him, that reputation which
he should have enjoyed as a man of
letters. Of course, he is classed as
one of the passable poets of the
English language who have been born
in India,

Dr. Lanka Sumndaram (Visakha-
patnam): Possible or passable?

Pandit Balkrishna Sharma: Pass-
able.

But, when I hear the sort of per-
fromance that he makes in this House,
I am led o bzieva that there is some-
thing wrong with him, The Iirres-
ponsibility and the sheer cussedness
with which he sald that the Minister
for Information and Broadcasting was
a thoroughly incompetent man will
show that he is suffering really from
a sort of spiritual gangrene, and the
sconer he gets himself operated upon
the better for him.

Some Hon. Members: Spiritual?

Pandit Balkrishna Sharma: Spiri-
tual or spirituous it may be.

Shri Nambiar: It requires a doctor
please for operation. (Interruptions).

Pandit Balkrishna Sharma: He has
indulged in frivolities of which, of
course, he is the undispuled master.

Now, let us calmly and coolly
examine ihe charges that he has laid
at the door of the Minister for In-
formation and Broadcasting. He has
charged Dr. Keskar with failure to
re-orientale the policy of the ALR. I
would reully request the House to
examine this question in a cool and
calm manner. If after examination
it is found that Dr. Keskar has not
been able to discharge the dutles
which were entrusted to him. by all
means criticise him, but befcre know-
ing as to what his fault is and before
actually taking the trouble to see
what the condition of the programme
wag before Dr. Keskar took over, to
charge him that he has nst discharg-
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ed his duties, or that he has failed
to re-orientate the programme of the
ALR. is to talk in an irresponsible
manner.

Now, with your permission, I want
to examine this question of the pro-
gramme policy of the ALR. I happea
to be associated with the Informatiom
and Broadcasting Ministry in a noo-
official capacity. I am a member of
the Central Advisory Committee for
Programmes which was constituted at
the initiative of the Minister and in
this Central Advisory Committee for
Programmes you will find that nearly
all the elements in the public life of
this country in the wvarious States
have been represented. For the in-
formation of the House, with your
permission, I would like to read a few
names which will show the care with
which the Minister constituted this
Central Advisory Committee, One is
Shri B. Shiva Rao, a Member of this
House. Then there is Shri S. N.
Agarwal., another Member of this
House, Then ikere is Prof. Humayun
Kabir, then Shrimati Ammu Swami-
nadhan and Shri Saadat Ali Khan; then
there Is the great Marathi dramatist
and playwright Mama Warerkar;
then there is Shri Mujeeb, Shri.
Sarangadhar Das, Shri Subba Rso.
There is Ratindranath Tagore, there
is Shrimati Lakshmi -Menon. Shri-
mati Kamala Devi Chattopadhyaya.
In this list there are others also.
There may be in this list a name or
two which my friend Shri Chattopa-
dhyaya does not like.

Some Hon. Members: What is that
name?

Pandit Balkrishna Sharma: You
can imagine yourself. But thig very
list will show that Dr. Keskar con-
stituted this Committeer with g view
to make it a representative com-
mittee. No party considerations, neo
linguistic considerations have been
vermitted to influence the decision of
the Minister to make this committee
a representative committee. Now, il
is this committee which advises the
All-Indiag Redio to make the pro-
Erammed.
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For a minute I would like the
House to bear with me, and I shall
show what the nature of the pro-
gramme really is. As the House will
remember, there are two bases on
which the AILR. programmes are
made. One is the base called the
base of expression; another is the
base called the base of audience.
The programmes which are based
on the base of audience and the bLase
of expression are again divided into
two each. The programme which is
made, which is considered, which is
thought of on the base of audience is
dividegq into two categories. There
is one general programme and there
is again what they call the pro-

gramme for minorities. Minorities
do not include necessarily the
religious minorities or communal

minorities, but minorities are women,
children, troops etc. (An Hon. Mem-
ber: Who said women are a
minority?) These are the minorities
which are clearly understood when
the programme is made on what is
called the base of audience.

Shri Velayudhan (Quilon cum
Mavelikkara—Reserved—Sch, Castes):
They are a real minority.

Shri Nambiar: They are In a
majority. So, there is the general
programme, and the programme for
minorities. If any hon. Members of
this House have the patience to go
through the various programmes that
have been arranged by the All India
Radlo, in 1953 and in 1952, since Dr.
Keskar has been in charge of this
Ministry, they will find that here has
been real and tremendous develop-
ment in the outlook, in the execution
of the programme, and in the framing
of it also.

Ag I said earlier, the programmes
that are based on the base of expres-
sion are divided again into two,
namely, the music programme  and
the talk programme. Again I would
ask the hon, Memberg to go through
the programmes of any of these two
years, in order to convince themselves
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that the programmes compare very
favourably indeed with the pro-
grammes that were given to us before
the present Minister took charge of
this Ministry. The spoken word pro-
gramme can be divided into talks,
features, dramas, discussions, kavt
sammelans, mushairas, and other
ftems. As you know very well this
veiw of the music programme gs well
as the spoken word programme in-
extricably run through the general
programme as well as the programme
for the minorities. The minority pro-
gramme  includes programme for
children, programme for women, pro-
gramme for the rural population,
programme for educational institu-
tions, and programme for troops. 1f
the critics have the patience to study
the various programmes, they will
definitely see that under the regime
of the present hon. Minister, very
definite and welcome Improvements
have been made in the programmes
of All India Radio.

I have very little time to go into
the details of the whole thing. But in
order to let the House know a little
as. to what exactly is being done by
the All India Radio, I will try to place
before it, some of the details of the
new programmes, I{ was in the year
1952, that Dr, Keskar took charge of
All India Radin. Since then. he has
given us a series of programmes
which have been very greatly appre-
ciated by the people as a whole.

My hon. friend Shri Chattopa-
dhyaya spoke in his usual sneering
and cynical vein about the national
programmes, and said, well, Sir, the
national programme is exhausted, I
am exhausted, the All India Radio is
exhausted, and everybody is exhaust-
ed, because his time was up. If you
would only see what actually the
national programme has meant in the
cultural life of our country, you will
have nothing but praise for the great
imagination which was displayed by
the hon. Minister, to think of this
programme.
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The national programme of talks
was started on a weekly basis in
1953, and it included such talks as
‘The Challenge to Democracy’, in
which all the great men in public life
as well as in our educational life
participated, Then, there was the
programme called ‘The Law for the
Layman', in which even our illus-
trious colleague here. Shri N. C.
Chatterjee took part, along with many
other great lawyers. Then. we had
the programme entitled ‘The Future
of Education’, in which all the educa-
tionists, philosophers, and thinkers
who have worked in the fleld of
education participated. In the face
of all this. to say, oh, the national
programme of talks means nothing,
ghows that Shri Chattopadhyaya has
not taken anything with the serlous-
nesg that jt deserves. Otherwise,
why should he have fallen foul of the
national programme?

Then again look at the national
programme for music, which was
brought on the air, at the initiative of
the hon. Minister. All the great
musicians of India participated in it.
It was not confined to the North
Indian musicians only, but it also
invited musicians from the south in
order that the whole of the country
might hear what the music of South
India was like, Therefore, to come
out with the criticism, oh, this
national programme is of no value, is
just to show one’s own ignorance.
Either Shri Chattopadhyaya did not
take care to listen to any one of
these programmes, cr if he listened
to it. he had no ear for it, or even if
he had any ear, he was too much
prejudiced to be influenced by it.

I shall not be betraying any confl-
denrcs, when I say that another
na‘innal programme is being arranged
for Hindi talks. and I believe, from
Juiv onwards, that programme will
be put on the air. I am giving you
thic plece of information. because I
havi: received these pleces of in-
formation in my capacity as a mem-
ber of the Central Programme
Advisory Committee. At the initiative
of the hon, Minister himself,
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the Central Programme Advisory
Committee  has decided  that
there should be a Patel serles of
lectures, on the lines of the Reith
lectures which are arranged by the
BBC; necessary arrangements in this
regard are being made. These
lectures will be by eminent persona-
lities, on various specified subjects.
To say, that Dr, Keskar did not
reorientate the policy of the All India
Radio is, to say the least, to say
something which does not hold
water.

If, while condemning the hon.
Minister, you just go on taking re-
course to puns and play upon words,
you may be exhibiting your wonder-
ful mastery over the language,
because you happen to be the child
of a hybrid culture, but beyond that,
it does not mean anything.

It I were to go into the details of
the various other items which have
been decided upon in the programme
series of All India Radio, I would be
taking an unconscionably long time
of the House. I do not wish to do
so but I would like to proceed to the
other arguments which were advanc-
ed by Shri Chattopadhyaya. He flles
at a tangent and continues to con-
demn the policy of All India Radio,
in regard to light music. In con-
demning that policy, it appears to me
that he seems to have been briefed
by those people who have not taken
very kindly to the firm determination
of the hon. Minister to ban this
wretched film music frcm All India
Radlo.

Some people must have come to
him, some people must have talked
to him, some people must have
poisoned his ears and, therefore, he
has taken umbrage against this
policy of the Minister What, after
all, is the crime that has been com-
mitted by the Minister? Sir, let me
tell you about the position which
film music had in the programme of
the AIR before he took over. Before
his taking over, till the early months
of 1952 film music in the AIR occupi-
ed 31°5 per cent. in ‘the musical
programme. As you all know, film
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music has been responsible for the
degradation of our tastes in music. I
was the man who, long before Dr.
Keskar took over charge of the
Ministry, was in some way connected
with AIR's programme policies, and
I was the man who used to raise his
volce against the continuation of this
fllm music in the AIR. But at that
time, the gods that were there would
not listen to me, Perhaps mine was
the lone voice. I objected to the film
music on many grounds: firstly, on
the ground that our sense of music
was outraged by the flm music,
secondly that it lowered our tastes,
thirdly that it created a mentality
which did not go to make a good
citizen. that among the children it
created a vicious tuste. For all these
reasons, I was not in favour of film
music. I wanted the AIR to take a
firm stand upon it. They would not.
And why would they not? Not
because they liked the film music,
but because they were at a loss to
find out a substitute for film music.
They said: ‘Well, Sharmaji, all the
time they cannot go on giving classi-
~al music and, therefore it ig very
difMcult for us to ban the film music
all at once.' Well, I said: ‘Do some-
thing in the direction. Have your
own light music, if you like'. Then
they said: ‘How can we have our light
music. because c¢n enquiry by  our
special officergy we find that the film
people who make this light music
spend as much es Rs. 5000 to Rs.
10,000 per sorg. And we naturally
with our small budget cannot do this.
Therefore, we cannot produce our
own light music’. After this, as good
Juck would have it, Dr. Keskar took
over this department. and without my
saying anything in the matter, he
himself took up the responsibility of
seeing that the AIR came forward to
produce its own light music. What
does the production of the light music
mean? It means only this: that you
give good lilting songs with good
words. with literary merit and ask
your composers there to set it to
music. That is all that it means. Of
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course, 1t requires money. But then,
be was able to find some money #nd
he took this up. He put a ban on
film music, with the result that today
—1 have got the figures—the flm
music in the AIR is only 6'8 per cent.
From 31-22 per cent it has come down
to 68 per cent.

Dr. Lanka Sundaram: May I inter-
rupt the hon, Member? What about
the transference of the tuning system
to Radio Ceylon, Radio Goa and
Radio Pakistan as a result of this?
Have you estimated it?

Pandit Balkrishna Sharma: 1 will
come to it.

Shri Joachim Alva (Kanara): Does
he went to vulgarise national senti-
ment by tuning to Goa?

Pandit K. C. Sarma (Meerut Distt.—
South): He wants ‘lara lappa’.

Pandit Balkrishna Sharma: Let me
tell Dr. Lanka Sundaram that so far

as our tuning to Lanka is concern-
ed...

Shri Syamnandan Sabhaya (Muzaf-
farpur Central): Tell him  about
Lanka.

Pandit Balkrishna Sharma:...I my-
self have got the programmes cf
Radio Ceylon analysed and find as a
result that Radio Ceylon gives to
India nearly 8 hours a day. Out of
these 8 hours, it gives 3 hourg only
for film music—you will be surprised
to know that. Another 3 hours it
glves for light music, which is not
film music. but ils own creation—Ilight
music. Then it gives 1 hour for
North Indian classical music and an-
other 1 hour for South Indian classi-
cal music. That is how the 8 hours
are completed by Radio Ceylon.
What we do here ig that instead of
giving 3 hours for our film music, we
give less. But we, at the same time,
have taken care to produce our own
light music and I tell you, with not
very great expenditure on it. We
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have been able to produce till today,
in nine months, only. about 270
songs, and out of these 270 songs, we
have been able to process many of
them. Any of the Members can go to
AIR and the Director-General will, I
believe, be very happy to give him
specimens of the songs that we have
produced, and you will really And
that the songs are of g very high
order, Who are the men who produce
these songs? Men whose names are
to be conjured with in the Iliterary
fAeld, men like Pandit Sumitranan-
dan Pant, men like Babu Bhagwati
Sharan Varma, men like Pandit
Narendra Sharma, to whom very few
people can hold candle in regard to
poetry and prose writing. My friend.
Mr. Chattopadhyaya, was rather un-
fair to his own friend, Bhagwati
Sharan Varma, whom he dubbed as
only a prase writer. Well, long before
Bhagwati Sharan Varma became a
prose writer, he was a poel—and a
poet of recognised merit in the Hindi
language. Of course, all of you must
be knowing that Pandit Sumitranan-
dan Pant....

Mr, Deputy-Speaker:
friends must be knowing.
Member s addressing me.

Pandit Balkrishna Sharma: Yes,
Sir. ‘You' means ‘vou’, and no one
else. Here I am reminded of one say-
tng of Mira. When Mira went 1o
Vrindavan....

Mr. Deputy-Speaker: This is In-
formation and Broadcasting.

Pandit Balkrishna  Sharma:....to
see the Swami, they said ‘He does
not want to see any woman'. Mira
said: ‘Well, I thought there was no
man in Vrindavan except Lord
Krishna'. Similarly, I can say there
{s no man except yourself here,

All our
The hon

Shrl S, S. More (Sholapur): On &
point of iInformation. Sir. Does he
mean that all of us are Gopis? (In-
terruptions).

Mr. Peputy-Speaker: All that he
means is that I represent all the hon.
Members heve.
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Shri Syamnandan Sakays: You
represent the women also, Sir.

Mr. Deputy-Speaker: How Jong will
the hon. Member take? He has al-
ready taken 25 minutes,

Pandit Balkrishna Sharma; There-
fore, Sir, what I wanted to place
before the House was that this
criticism in regard to these producers
of light music wag not at all (fair.
It was not fair to the Minister. It
was not falr to those who were pro-
ducing light music, and it was not
fair to Harin himself, who is a poet,
because he, of all people, should
know that the men whom the Minis-
ter has put in charge gre no relations
of his, do not come from his province,
and to say that AIR is ‘AMR'—AIl
Mahratta Radio—is to betray g very
low taste, Nothing of the kind.
Certain appointmentg as stafl artists
have been made, and Harindra was
very unfair to the lady who has been
appointed as Director of Music here
in the AIR. Dr. Sumati Mutatkar. I
tell you, is & Doctor of Music—a
Doctor not from any half-penny-two-
penny University but {from the
Academy of Hindustani Music of
Lucknow.

Shri Syamanandan Sahaya: There
are ng half-penny-two-penny Univer-
sities, after all.

Pandit Balkrishna Sharma: The
Vice-Chancellor of the Patna, Bihar,
University need not think that I can
be so silly as to cast aspersion upon
the University over which he pre-
sides.

Shrl Syamnandan Sahaya: Not at
all, We do not produce musicians at
ell.

Pandit Balkrishna Sharma: That
may be your misfortune.

Shri Syamnandan Sabaya: Yes,

Pandit Bakkrishna Sharma: The
hon. Member said that she was not
faken even as a Programme Assis-
tant and yet she was put In charge
of music. What is wrong there? If
I appear before the PublHe Service
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Commission, I will not be taken even
as a Programme Executive, and if I
cease to be a Member of Parliament
and if Dr, Keskar makes me a Hindi
Adviser and gives me a pay of Rs,
1,000 per month, do you think I will
not deserve it, with my name in
literature, with my work in this
cause for so many years and with my
contribution to the Hindi literature?
Similarly, with Dr. Mutatkar, she was
not found capable of doing a third-
rate job of Programme Assistant,
and yet she is a greal musician and
and there is no doubt about that.
She is a musician who takes to music
in a spirit of dedication. I know,
and those of my friends who live in
the Constitution House know, that
daily from 7 to 10 in the morning,
for three hours, she does her sadha-
na. About such a lady, to say any-
thing in the House in such a cheap
way, Is very unfair and I cannot un-
derstund the mentality behind it, ex-
cept that the hon. Member
must  have been  briefed by
somebody who has polsoned him;
otherwise, he is not a man to talk in
such a way.

Mr, Deputy-Speaker: If an hon.
Member takes more time and it is
the general desire from his particu~
lar group that he may be allowed
to speak, then I cut off the extra
time from the time available for that
group. Even then, there are certain
limits. I have already given the hon.
Member half an hour.

Pandit Balkrishna Sharma: Beyond
this, I do not want to say anything
more. It is due to this Minister,
who has been maligned by my friend
Shr! Chattopadhyaya, that we today
have a rationallsed programme. The
hon. Member was very much upset
and was very angry because Dr.
Keskar appointed two committees, one
a Central Board for Music and an-
other, a Screening Committee. Let
me again put before you the names
of those friends who find a place In
the Central Board of Musie and In
the Screening Committee, and the
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House itself will know whether Dr,
Keskar has been inspired by any
feelings of provincialism or any su-
periority complex in himself or
whether he has been inspired by just
the desire to bring our music pro-
gramme in the A.LR. on a rationa-
lised basis. What happened up to
this time was this. Various stations
engaged musicians in their own way
and so many complaints used to come
to the A.LR. Even people wused to
come to me and say “Well, Sharma-
ji, here are musicians of first-rate
qualifications and they have never
been called by the A.LR. and third-
rate musicians are being called by
them.” There was no other way to
stop this sort of complaint except

through a central organisation
which has been brought into
existence. Let me tell you that

Dr. Keskar keeps that central orga-
nisation absolutely free from any
official influence whatsoever und he
has left everything to that organisa-
tlon and the music programmes are
fixed according to their advice. Dr.
Keskar has charged the Screening
Committee as he calls it, to grade
the musicians so thatin future cum-
plaints may not come, and with that
end in view, he appointed the Central
Board. Here i the constitution of
the Central Board, and the members
are: Pandit Ratanjankar, who Iis
the Principal of the Academy for
Hindustani Music, Lucknow; Shri
Padmanabha Shastri, who ils a Mem-
ber of the Public Service Commission
of Madhya Bharat and who is a
great authority on North Indian and
South Indian music; Shri Bhattachar-
ya; Shrimati Kamala Devi Chattopadh-
yaya; Shrimati Rukmini Devi Arun-
dale; Justice Venkatarama Iyer; Shri
Krishna Kripalani; Shri Rai Umanath
Bali, who Is himself a great musician
and connoiaseur of music, well known
in UP. for his music talents; Shrl
V. Raghavan; Shri Shiv Raj Bahadur;
Professor Sambamoorthy, Reader In
Indlan Music, Madras University;
Professor Srinivasan; Shri Rabindra.
1al Roy: Shrl Periaswamy Thooran...
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Shri 8. S. More:
Maharashtra?

Pandit Balkrishna Sharma: Dr.
Devdhar is there. Here is a repre-
sentation of music connoisseurs
from all over the country. How can
you hold the Minister responsible
for anything that some of the dis-
gruntled artists may say? Of course,
some of the artists raised a hue and
cry, but ultimately what happened?
Not that anybody wanted, but they
themselves realised that they had
made a mistake and they said so In
writing.

Mr. Deputy-Speaker: I am sorry I
cannot allow any more time.

Pandit Balkrishna Sharma: About
ihe Screening Committee, against
which my friend screened so much,
it consists of the following members;
Pandit Ratanjankar. Pandit Haksar,
Shri Padmanabha Shastri, Shri Roy
Chowdhury, Shri Patwardhan, Shri
R. L. Roy and Shri G. S. Tambe—
this is the panel for Northern India.
A similar panel is also there for
South India. What these committees
do is to go to various places, hear
the artists and in their wisdom they
grade the artists, so that the grada-
tion helps the artists to get their Aues
properly from the AILR. The
charge against the Screening Com-
mittee, the charge against the pro-
grammes that are put up on the
A.LR., the charge against light music
etc., are all undiluted, unadulterated,
pure bunkum.

Mr. Deputy-Speaker: Since yester-
day, Shri Velayudhan has been rising
in his seat. Let him have his say
now.

Shrl 8. 8. More: He is one of our
artists in the Opposition,

Mr. Deputy-Speaker: The hon.
Member may give his own experien-
ce

Anybody from

Shri Velayudhan: I am very thank-
ful to you for giving me this oppor-
tunity to speak on the Demand for
Information and Broadcasing. I was
not expecting to speak on thls sub-
ject, but yesterday, having heard

8 APRIL 1854

Demands for Grants 4378

the trend of the debate here, 1
thought I must also take part in it
as it has taken an important turn,
and I have got my own reason and
justification for it. Before I entered
this Parliament, I was an officer in
that Department itself, an officer in
the Information Bureau, from which
I resigned a few months before I
entered Parliament. It is, therefore,
a privilege for me to speak on this
particular Ministry, especially after
hearing the criticisms and counter-
criticisms from my friends on both
sides of the House. I was very un-
happy when I heard my hon. friend
Shri Harindranath Chattopadhyaya
speaking yesterday with all kinds of
venom, malice, and also I would add,
with a sense of frustration. I may
lell the House that I have great ad-
miration for his talent not only as an
actor, but as a poet too. But he sym.
bolises a culture, or as he himself
took credit, he represents a culture.
When I compared that culture with the
speech he made yesterday, I myself
was convinced that his is not a culture
which is suited to India; his iz not a
culture which is suited for decent so-
clety even. But I must humbly sub-
mit it is a culture perhaps meant for
the forests and wild animals. Mr.
Chattopadhyaya brought in the name
of a distinguished lady. Of course, 1
do not know that particular lady. But
I must at the same time point out
that it is quite unparliamentary and
undemocratic to bring in the name
of a lady who is an officer in the
Broadcasting Section of the Ministry
and to connect her with the name of
Dr. Keskar is a most heinous thing
that any decent Member of Parlia-
ment can do.

I may tell my hon. friends that
this Is not a matter to be laughed
at. It Is a matter which should be
taken serious notice of. Suppose my
hon. friend Mr. Harindranath Chat-
topadhyaya were a Minister in Dr.
Keskar's place: what would he have
been feeling? He would have made
a fool of himself. What would have
been the fate of artists all over India
if he were a Minister? I think they
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would all have taken shelter into
the Himalayas if he were a Ministler
in Dr. Keskar's place.

I know something personally about
the working of this Department.
That is why I am courageous enough
to speak like this. Wien Dr. Keskar
became the Minister of Information
and Broadcasting, I was not in his
group » ,urty. I was in the oppo-
sition, as I am today. But I have
to expose the truth as it is: that is
why I am speaking today. I went to
Dr. Keskar and told him that I
knew something about his Ministry
and about the personnel in the Min-
istry. I told him that a thorough
operation, a great purge was requir-
ed in the Ministry if it was to serve
the culture of India, to educate the
public of India. That was what I ad-
vised him. On several other oc-
casions also I spoke to him about the
w ¥ing 9f his Ministry.

I know that in putting matters
aright in his Ministry Dr. Keskar
had to face great opposition. He had
to face opposition not only from small
fries, but also great elements, like
the film stars, who during the days
of the war were in the National War
Front staging musical programmes.
They are his enemies today, because
he did not give them any encourage-
ment.

As soon as Dr. Keskar assumed
office, Dr. Keskar realised that he
was a Minister in free India. He
wanted a thorough reorganisation of
his Ministry, with a view to serving
the people of India. Of course, there
may be differences of opinion about
it. But he had a definite view as to
how the Film Section. the Information
gsection and the Press Information
Bureau and the All India Radio should
be reorganised to promote Indian cul-
ture and serve the people.

What has Dr. Keskar done, for
which my hon. friends criticise him
like this? Mr. Chattopadhyaya re-
ferred to the case of some Program-
me Assistants. 1 know how these
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Programme Assistants and informa-
tion officers came Into this organisa-
tion, very often with a chit from
some very high persons saying that
so and so has been a reporter of the
Press, or he has got this certificate
or that certificate from somebody.
They used to get in by this means
between the years 1939-45. Dr. Kes-
kar took keen Interest in reorga-
nising the whole service. He may
have taken a few persons who had
nationalist views, who had suffered
in the national movement and who
were interested in reorientating
India in their own way. He perhaps
did it somewhat quickly; that is why
there is so much  opposition. The
House at the same time should appre-
ciate the difficulties which he had to
face in reorganising or purging some
of the officials and subordinates in
the Department.

I want to say a few words about
the reorganisation of the Information
Ministry as a whole. It is a vital
part of our national life. In fact. it
should have been attached 1o the
Education Ministry, because it will
have to evolve a new culture. a new
education for the people of the coun-
try. But, even the Education Minis-
try has not been able {o fulfil its
task completely.

Some months back I had an oppor-
tunity to visit the South-East Asian
countries. In the course of my tour
I had occasion to see some of our
ancient dramas like Ramayana and
Mahabharata staged there. I was
told that even fllms on our ancient
epics like Ramayana and Mahabhara-
ta have been produced in the South-
East Aslan countries. When I saw
some of them I shed tears of joy to
see the cultural heritage of India
being preserved in those countries
I felt why our own friends in India
could not be advised to take up ven-
tures like this. We have got very
brilliant artists and stars, both men
and women., who can be compared
with the stars of any other country.
Why should we not encourage them
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to produce cultural dramas? If they
want State subsidy to produce such
cultural dramas, the State should be
ready to give them the necessary
help. I would not say we must go
back to the ancient Indian stage.
We should, however, try to bring
about a synthesis between the old
and the new. If we want to build
up a new India we cannot do away
with our ancient culture, the culture
of Hindu civilisation. We will have
to take what is good in it.

I have always been feeling that we
are spending a lot of money on diffe-
rent types of propaganda, and on
sending delegations to countries like
the Middle-East. I feel it is time
that we. directed our attention to the
South-East Asian countries, where a

good portion of our ancient culture
still survives.
I would now like to say a few

words regarding the integrated publi-
city scheme launched by the Infor-
mation and Broadcasting Machinery.
It is a publicity for the Five Year
Plan. Of course, the Five Year Plan
requires a lot of publicity. But., at
the same time, I was not convinced
of the necessity of the new Section
now being opened when we have
branches of the Press Information
Bureau in all the regions. We have
so many officers there. Why can't
they take up this publicity? We
have Deputy Principal Information
Officers in Madras, Lucknow, Cal-
cutta, Bombay and other places.
Why add another staff when they
themselves are not having much work
in those offices? I say this because
1 was also in charge of one such
offices and I can speak from my own
experience. This is double expen-
diture. and double effort too. This
work should be co-ordinated and co-
related together so that we may
avoid a lot of overlapping of publi-
city ‘ibo.

I do not want to say anything
more. I feel that the drastic and
courageous policy which Dr. Keskar
has followed should be continued.
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At the same time, 1 hope he will
reorganise the Films Section, the
Press Information section and all the
other Sections before he lays down
his charge of this Ministry.
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Mr. Deputy-Speaker: Order, order.
The hon. Member comes to me and
tells me that he wants only flve
minutes. I have given him ten
minutes. But on the uoor of the
House he appeals to all the Members
to glve him more time 1 will give
him one more minute.

® do gwo Wity : wy www Toww
ferd & @y gor € gy aww www
¥ qgdes afv g o waw &1 gwd
wfdy 2 o= 3 o Pt @l e
w7 F[uTe vEn T ¥ Ay anft o oww
# 7T or wr € ot Sww? awer F W &

Wiy o & 7z v g wted L

st whetw arewr : oo @t g W@t oo
o o wiet & dw &

s do oo mndtw ;. TEAEIA wHA
& ot gue dgy, e, e ol o
® air ¥ dtew Pregm s wTW
wit @ Wi 2

8 APRIL 1954 Demands for Grants 4386

dtww gom & qafer At ¥ gt deat
BT §9 WWE W WU(IA  HTEETR SO
wted grw ww & Bod gad e &
o e W aWE /% ol qg 9y A
wiwfrdmgwd e
ferd oy wrdwr g wifee | v ofvs
Tog oA AuHt v fw & Pw
ae g wiwd w1 awe g

4 P.M

The Minister of Information and
Broadcasting (Dr, Kegkar): Sir, you
will permit me first of all not to reply
to specific and personal eriticisms
that have been made on the floor of
this House and which—I do not know
whether they are in consonance with
the dignity of the House; you are
the best judge of it—only show the
level to which the persons who made
them belong.

Shri Meghnad Saha (Calcutta—
North-West): A very good conven-
tion.

Dr. Keskar: I consider that it is
only when people have not got valid
arguments that they begin to des-
cend to the level of fishmongering.

T will, first of all. instead of reply-
ing to specific criticlsms about faults
of omission and commission, like to
place before the House certain facts
which are inter-related, and which
will probably be an answer to most
of the Members about the majority
of points that have been ralsed.
Later, I will reply to specific criti-
cisms that have been been raised by
hon. Members.

The most important point about
which so much of venom. spite and
malice has been showered on this
House, has been regarding the retren-
chment of a number of the staff of
All India Radio. I would like
to trace the history of this question
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All India Radio had inherited in
1047 a kind of broken service. A very
large part went to Pakistan with
some of the highest officers, and the
radio officials and the Minister in
charge—who was Sardar Patel—were
faced with a very difficult situation
in that they had to recruit on the
spot and quickly, a large number of
officers; not only recruit officers but
to instal a sufficient number of
Stations so that the country was serv-
ed from the very beginning of in-
dependence with Radio Statlons which
would be a good beginning. For that
reason they were forced to recruit
quite a large number of persons on
an ad hoc basis and on a temporay
basis, Sir, you yourself are aware or
the very difficult and abnormal times
that we faced in 1947, 1948 and even
1949, and it was natural that normal
rules of recruitment were not ob-
served. People were recruited quick-
ly and work was carried on. This
was the beginhing of the present
structure of All India Radio that now
we are trying to reorganise.

It is natural that in such confused
times, appointments were made In
various ways. I do not want to go
into details but there is no doubt that
a number of very irregular appoint-
ments were made. I do not blame
anybody for that, because at that
time Initiative had to be left to a
very large number of officers to take
on people and do work on a tempo-
rary basis. This was the condition
after two or three years of freedom.
I remember. the hot, Member Dr.
Lanka Sundaram, year before last put
a very searching question in this
House as to the number of people
who were on the permanent adminis-
trative roll of A.LR. who were ap-
proved by the UP.S.C., and how and
why they had been recruited. He
also criticised that we had a very
large number of staff who were irre-
gularly recruited. There was justifi-
catlon in what he said because it
was 0. and I think nobody is to be
Blamed for that. Large numbers of
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people had to be recruited and work
had to be carried on; but a time ar-
rived when this had to be regularis-
ed. It has to be remembereq that
this particular cadre of All Indla
Radio is a permanent cadre of the
Government of India and we had to
see as to the number of persons that
should be in this cadre, what pay
they should get and who will be in-
cumbents of that cadre. This was
not something which the Minister
or even the Government as a whole
could do. This was within the pro-
vince of the Union Public Service
Commission. This work was. referred
to the Union Public Service Com-
mission, in the initial stage for the
higher officers and in the latter stage
for all the other officers of the All
India Radio. whether they are called
programme exécutives, programme
Assistants or lower grade staff. These
cases were referred to them for re-
gularisation and for their opinion.
Unfortunately for us the Union Pub-
lic Service Commission was not able
to give its opinion in this matter
very soon. They could not be blamed
for it because they had to cope with
such a large rush of work, they were
so much over-burdened and the
number of members was so small
that it was physically impossible for
them to do this work; more especial-
ly with a cadre which consists of
hundreds of people of whom the great
majority had been recruited in va-
vious ways other than the .ordinary
prescribed way. The problem before
the Government and also the Union
Public Service Commission was whe-
ther they should follow the ordinary
procedure. The ordinary procedure
is that the Union Public Service
Commission advertises the posts and
when applications have come In
answer to the advertisement, they call
people for ifiterview and select. This
was the normal course, The other
course, which is an abnormal one, is
that they should call for the records go
through them carefully as to how
thesé pecple have been recrulted and
what are their qualifications, screen
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them thoroughly and see who can
be considered fit and who should
be considered unfit. The Public Ser-
vice Commission, naturally, always
prefers to go through the normal way.
There is no doubt that if all these
hundreds of posts had been adver-
tised, thousands of people would have
answered and in the selections more
than fifty per cent. or even greater
number, of the persons who are at
present occupying the posts would
have been rejected and new people
would have come in. We, therefore,
represented to the Commission that
it would be a great hardship on peo-
ple who had been working there for
a long time; who, no doubt, though
they had been recruited In abmormal
circumstances. had been there for
some time, that such a large number
being thrown out at this juncture
would not be advisable, and that the
Commission should take a more
human view of things. I am glad to
say that the Commission in this
affair throughout behaved in a very
understanding and reasonable man-
ner and they agreed that instead of
going through the regular procedure
they would go through the records
of these people, select those whom
they considered fit and inform the
Ministry. Well, Sir. that is what was
done.

Unfortunately, though the work
was referred to the Commission two
or three years back, as I said, they
took a very long time and we got
their advice only about six months
back. Now, the Commission bhas
given us certain advice and I am ob-
liged to follow that advice unless I
can show in every individual case
the reason to the contrary and I go
down through a regular procedure
which is laid down by the Constitu-
tion regarding the matter. Unless it
is a very important case of an indi-

Shri Veeraswamy (Mayuram—Re-
served—Sch. Castes): May I ask......

Dr. Keskar: Order, order.
72PSD
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Shri Nambiar: The hon. Minister

himself has pronounced the words of
the Chalir.

Mr. Deputy-Speaker: He has un-

wittingly expressed what I sghould
have said.
Dr. Keskar; I apologise. If the

hon. Member wants to put questions
he can do so afterwards. I will try
to answer all his questions, but he
need not interrupt me.

A very untrue allegation was made
yesterday during the course of discus-
sion that only a certain number of
cases was referred to the Union Public
Service Commission and other cases
were not referred. 8ir, all the cases
have not only been referred, but people
know that it is not this Ministry which
is to judge whether particular cases
should be referred to the Union Pub-
lUe Service Commission or should
not be referred. The Home Minis-
try which is in charge of all the ser-
vices of the Government of India has tc
keep a watch over every Ministry to
see whether every Ministry is work-
ing according to the regulations or
not and all action has been re-
ferred to the Home Ministry, not
only in this case when particular
persons had to be discharged because
the Public Service Commission re-
commended that they should be dis-
charged. They appealed to the Gow
ernment. Their appeals were also
referred to the Home Ministry and
also to the Union Public Service
Commission. The Home Ministry
has looked into all these cases and
has been satisfled that all these
cases have been referred to. But
hon. Members here continue to make
untrue allegations not because these
cases have not been referred to. but
because they want to bolster up a
case whick is not true. Personally
I do not know any one of thoss per-
sons. I have nothing against them.
I shall be very glad if they can con-
tinue in service and if I can allow
them to continue according to the
rules. When a cadre is formed in
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Government service, and an impor-
tant cadre like that, it is absolutely
obligatory on the Government to fix
the number of persons who will form
that cadre. If I do not fix the num-
ber, I will not be able to make any-
body permanent in that cadre. By
not being made permanent, or quasi-
permanent, they will hot be able to
get pension or other benefits of Gov-
ernment service. By the cadre not
being regularised and by the num-
ber not being fixed for so many years,
hundreds of persons have been sus-
pended in the air, not knowing whe-
ther they are going to continue in
service in the All India Radio, or
what their future is going to be. I
consider, in the interests of the ma-
jority of these people, it was neces-
sary to finalise it and the final touch
had to be given in consultation with
the Home Ministry and the TUnion
Public Service Commission. Other-
wise, & vast majority of these people
who were suffering, would have suffer-
ed, for some time more. It was obliga-
tory on us to do that and wedid it. If
we had not done it, hon Members
would come down upon us in the
other way that Government was try-
ing to keep & large number of per-
sons suspended in the air not
knowing what their future is going
to be. 1 consider that it was not only
necessary but it was in the interests
of the service as a whole and the
vast majority who constituted that
service that this question should be
referred to the Union Public Service
Commisgsion. I would have contra-
vened the Conmstitution if the cases
had not gone up.

Stfll further, I am not guilty of
this crime of referring it to the Union
Public Se¢rvice Commission. Proba-
bly it is a crime, as it appeared to
mé from the hon. Member's speech.
This had already been done six or
eight months béfore I took charge of
the Ministry. That is the ordinary
protedure of the Government and the
Minister who was then in charge had

8 APRIL 1054 Demands for Grents 4392

already taken steps to refer the
whole matter to the Union Public
Service Commission. I am reaping
the consequences of the rules, It is
no use Members popping here and
abusing me for dismissing somebody.
I take the responsibility because the
Government’s responsibility is undivi-
ded. Whether it is the Union Public
Service Commission that decides or
the Home Ministry that decides, the
responsibility is there and that res-
ponsibility devolves on me according
to the rules. I am not able to shirk
it or even to circumvent it. I will
not be able to put back the people
because according to the rules, they
cannot be there.

Hon. Members in this House can-
not speak with two volces, and con-
tradictory voices at that. Time and
again, Members have got up in this
House and attacked us for appoint-
ing people by the back door., for not
consulting the Union Public Service
Commission. Every other day I see
everybody standing up and saying.
why is the Union Public Service Com-
mission not consulted in a particular
appointment. Again they attack us
for consulting the Union Public Ser-
vice Commission in a case that they
like. They want the Union Public
Service Commission to be ignored in
a certain number of cases because
they want to be the champions of
those who are retrenched. It is no
pleasure to me to retrench somebody.
I put it to the House that when
Government have formulated some
rules of service—I am talking of per-
manent service and the permanent
cadres—it is not possible to overrule
those rules. I remember year be-
fore last hon. Members attacked this
Ministry saying that the rules are not
observed and the Union Public Ser-
vice Commission is not consulted.
We made the decision that we will
refer the case to the Commission and
ablde by the advice of the Commis-
sion though at that time I was quite
sure that the hon. Members would
turn round against us when ihe
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Commission gives the advice and we
follow that because they want to at-
tack the Government whether we de-
cide this way or that. I am not pre-
pared to accepi such a criticism when
I am quite sure that we have conscien-
tiously followed the rules. Noti only
have we followed the rules; we have
tried to look to the ultimate bene-
fit of a vast majority of the officers
concerned.

I would like to say a few words on
the question of the temporary staff.
Before that, let us take all these
cases. There are 24 people whose
cases were involved. Because the
strength of the cadre was fixed, these
24 people could not continue, Out
of these 24, three persons were re-
verted to the lower posts on which
they were holding a lien. Six people
have already been given alternative
jobs. Now, there are 15 persons in-
volved. As you know, the policy of
the Government is, when for reasons
of rules regarding permanent service,
we are not able to keep certain tem-
porary persons in service, we try to
provide them as soon as possible and
as quickly as possible, with alterna-
tive jobs. We are pursuing that
policy. As I said, already we have
given jobs to nine people. We will
try to give suitable jobs to these per-
sons who have been retrénched as
soon as we can, provided they are
suitable for the jobs and they show
an aptitude for that. I have been at-
tacked personally because I retrench-
ed that staff. As I sald, the wheels
of this had already been in movement
when T took charge.

The question of temporary staff has
been raised. The House has to decide
this way or that. Does the House
want—I am ready to take a hint from
this House—that if a person is wrong-
ly and irregularly appointed in
contravention of the rules and if he
is by some hook or crook able to
continue in service for three or four
years, he gets a claim or occupancy
tenancy right on that basis?

Some Hon. Members: No, no.
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Shri Bogawat (Ahmednagar South):
Whatever you did, you did right.

Dr. Keskar: I may tell you, nobody
will be happier than me, I will cer-
tainly appoint 50 more men and let
them somehow or other continue in
service for some time. After three
or four years, they will claim perma-
nent or occupancy rights.

‘The Mnister of Defence Organisa-
tion (Shil Tyigi): Thank you; I have
a claim now.

Dr. Keskar: I might inform hon.
Members that there is a certain wrong
impression prevailing in thhe House
regarding the question of quasi-perma-
nency. I remember in the other House
this question was raised by my hon.
friend Shri C. G. K. Reddy and we
had questions and answers for 13
minutes.

Shri B. 8. More: Can the hon. Minis-
ter refer to the proceedings in the
other House?

Dr. Keskar: I am not quoting the
proceedings.

Mr. Deputy-Speaker: We do not
quote particular proceedings except
in the case of Ministers who have
made statements there. Speeches of
other Mémbers in the other House
are not allowed to be quoted here.

Shri 8. 8. More: He is referring to
a speech.

Mr. Deputy-Speaker: To what hap-
pened there; not to any speech.

Dr. Keskar: I might say that thig
question was raised even on the floor
of this House and we have given a
detailed reply to it. But, the im-
pression that 1 gathered is this. There
is a very wrong impression prevail-
ing in the minds of the Members re-
garding the question of quasi-perma-
nency. The Members appear to
think that if a person somehow or
other is able to stick on to govern-
ment service for three or four years,
he becomes entitled to gquasi-perma-
nency. That is not the case. If a
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person in government service for
more than three or four years satis-
fies all the rules regarding qualifica-
tions, regarding his confidential re-
cord of work, and when the case is
referred to the Home Ministry and
the Union Public Service Commission,
they are satisfied regarding his work
and bona fides, then only he becomes
entitled to quasi-permanency, be-
cause, if persons who simply continue
somehow were to get that right,
well, I will say that it will be qpen-
ing the door to corruption in the best
possible way. Not only will you
leave the door open to the Ministers,
but to other people also to put in
people as they like and make them
continue. I think the House would
be badly advised in trying to insist
that because a certain number of peo-
ple have continued in service for a
longer time, they should be given a
place. I have no grouse against those
people. They have been there. I quite
realise it is difficult for a number of
people to find out different jobs. Cer-
tainly we will try to see they are given
jobs as much as we can, and we are
exerting ourselves to the utmost, but
that cannot be done by coming here
and threatening me or by abusing me
or by other methods of intimidation.
That is probably the worst way of
trying to get an alternative job. This
process of trying to get alternative
jobs is already in motion, and we have
sympathy for the cases of those per-
sons who have been in service for a
number of years—however they might
have come in—because we have some
human feelings after all, and we
would like to see that they are not
left on the streets. This is regarding
the question of retrenchment.

Now, I would like to come ¢t
broadcasting as a whole. I am grate-
ful to those hon. Members who have
spoken  appreciatively of what we
have been trying about broad-
casting programmes, but may I point
out that it is not possible to judge
programmes by saying that pro-
grammes are bad or programmes are
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good? After all, a judgement regard-
ing programmes is a relative judge-
ment. If a person hears a pro-
gramme and does not like it and
then generalises and says that pro-
grammes are no good, I do not like
it. I remember an hon. friend who
used to speak. I asked him to listen
to the programmes. He said: “One
day I listened and it is no good.” That
is not the way to judge programmes,.
If there is any hon. Member who
wants to judge programmes, I would
first of all ask him to look at the
programmes in a balanced way. He
should listen to programmes for some
time before he offers any construc-
tive criticism. It is quite possible that
a number of Members do not want
the programmes, the programmes are
no good for them, because “X" is the
Minister and they do not like the
Minister. For that I have no ans-
wer. But I will say this, it is not
possible for me to answer general and
vague criticisms. The standards of
Members might differ. The standard
of the Member who spoke and who
abused me is certainly different from
the standard of my hon. friend
Acharya Kripalani or the standard of
my friend Shri Syamnandan Sahaya.
Everyone has his own likes and dis-
likes. Everyone has his own angles
and it is natural for different persons
to appreciate programmes of different
standards. That is human and that
is natural. Further, improvement of
programmes is a continuous process.
A programme is not a static thing.
Every day there are programmes, They
are not simply repetitions of the last
day’s: programmes. Programmes go
on. There are changes tried, If the
changes are not sufficiently good, you
drop them. You have got new pro-
grammes. That is - happening not
only in this broadcasting organisation.
It happens in other broadcasting
organisations  also. So, the im-
provement of programmes is not
an absolute thing. It is a conti-
nuous process, and it takes place
from day to day. Keeping this
in view, I would like to put a few
points before the House.
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The first is, many of the gentlemen
who come forward and attack us re-
garding the programmes—not in a
mood of venom and spite with which
my hon. friend was inspired—sincere-
ly feel that the programme i3 no
good, A large number amongst them
are unconsciously trying to compare
our programmes with the programmes
of foreign broadeasting organisations.
I remember a very good critic and
broadcaster in a foreign country who
came back to India, listened to our
programmes and said: ‘“Your pro-
grames do not appeal to me.” When
I cross-examined him and asked which
programmes he listened to, he said: “I
listened to the English programmes”,
Now, 80 per cent. of our programmes
are in Indian regional languages. We
do not give any emphasis or preference
to the English language, because the
radio is meant for the largest num-
ber of listeners. I would say that
this is the only medium of cultural
and educational expression which
tries to give the first position to
Indian languages, and it has done
very great work in furthering the
cause of our languages, literature and
our culture, Now, when we see we
have got regional stations and these
stations are trying to broadcast 90
per cent. or even more of the pro-
grammes, in regional languages, you
will have to judge the programmes
by the wealth of talents that is avail-
able in that particular language, and
also the forms of cultural expression
which are appreciated in that lan-
guage. You cannot try to judge a
Malayalam or Telugu programme, or
a Bengali programme or Marathi pro-
gramme by what is being broadcast
by the Columbia Broadcasting Com-
pany or by the B.B.C. because they are
quite different worlds. They cater to
particular people and we are trying to
cater to our own people, and our pro-
grammes must be judged by the stan-
dards of our own likes and dislikes,
our own culture and our own litera-
ture. We cannot judge them by what
I call foreign standards and foreign-
imported ideas and prejudices. 8o,
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I will ask those friends who are in-
terested in the future of broadcasting
not to judge by saying: “Look at the
BBC. It has got certain pro-
grammes".

I will take, for example, the case
of drama or dramatic features as
they are called in the B.B.C. which
are extremely popular that side. Now,
drama is a form of literature which
has had very great development in
certain languages. In Western coun-
tries it has had even a greater develop-
ment. The type of dramas that you
will ind broadcast there will certain-
ly not be of the type you will find
here, because even here you will
find enormous differences. Certain
Indian languages have developed
drama to such a great extent that
they can give programmes which are
as good as any in foreign languages.
Take the example of Bengali,
Gujerati or Marathi. Certain lan-
guages, which have not developed
will not be able to give good pro-
grammes. Shall we for that reason
condemn the drama programmes in
Hindi or in other languages? I am
not able to accept the argument that
bocause a gentleman who has been
bred up on the BB.C,, N.B.C. or any
other foreign system does not like
features in Indian languages, there-
fore they should be condemned.

Now, habits of listening also differ.
For example, take the United States,
People there have peculiar habits,
For example, I find in American
homes that the radio is on from the
morning till midnight, and whether
a person is listening to it or not,
that serves as background music, It
is going on quite loudly. Children
study, people work at home, and
they go and they do not find it a
disturbance at all. Cartain people
and homes in India might have to
that extent immitated the U.S.A., but
I do not think generally Indians
would like something blaring at home
from six in the morning to midnight,
because they will not be able to work
in peace. I am not blaming or criti-
cising the American people. They
have got a habit They fcel the
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radio programme should go on
throughout the day, and a programme
cannot be intelligent or very fine for
24 hours of the day. Naturally there-
fore some kind of rhythmic noise is
on the air continuously. They like
it. They consider it necessary in order
to carry on their work at home. They
can do it. They are quite welcome
to do it. Nobody wants me to do
that sort of thing in India simply be-
cause it is done in the US.A. or in
some other country. I feel I am not
able to accept that suggestion be-
cause I do not think our habits and
our mind and our psychology will
accept that sort of continuous noise
on the ears.

Listening habits in other countries
are also differant. People here are
always fond of quoting Russia. I
will say this, that their listening
habits are quite good, and what we
are trying to do is certainly appre-
ciated by them much more than by
friends here who always rise up and
say they admire Russia.

Shri Nambiar: The question of
Russia never arose throughout the
discussion.

Dr. Keskar: Not here, not in the
course of this discussion, but general-
ly you hold it up as a model always.
Most critics are habitues unfortunate-
ly not of Russia but of America and
they try to put forward to us sugges-
tions, and compare us with the B.B.C.
or the N.B.C. You must compare us
with Marathi, Gujerati, Bengali, Hindi
and other languages and literatures
ang their gtandards, We are trying to
make them radio-conscious, put them
on the air, give new forms of ex-
pression in these languages, and that
is not something which can be done
in a day. It will take time, and as
I said, the developments in different
languages are different. So far as a
particular language programme is
concerned, you will have to consult
ihe listener in that particular language,
as to what he feels about the pro-
grammes. In the end, I weuld only
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say this, that the standard of radio
programmes can only be on level with
or slightly in advance of the general
cultural standards prevailing in any
particular language in the country.

Lot of praise has been showered
here on Radio Ceylon, Radio Pakistan
and other radios. Since I was told
by so many people, naturally, I was
also very curious to see whether
Radio Ceylon could give us some
guidance as to what sort of pro-
grammes should go on the air. So,
I tuned on Radip Ceylon, Radio
Pakistan etc. I have got here a num-
ber of programmes broadcast by
these stations. But I would just
read out a typical programme, as a
sample. It is as follows:

“Recitation from the Holy
Quoran, News in English, News in
Urdu, Lessons from the Holy
Quoran, Religious Poems, Classi-
cal Music, Urdu Songs, Lyrics,
Sports, Poems, Classical Music,
Kashmiri Songs, Instrumental
Music, Programme for Children,
Programme for Amateurs, Punjabi
and Gujerati Songs, Listeners’ Re-
quests, News in English, News in
Urdu, Music, Close Down.”

I have tried to cull these things, and
I have taken & typical programme
here, and I find there is nothing so
extraordinary in the programme.

Shri Syamnandan Sahaya: One
thing I could not follow. Was it
‘Closing Down' or ‘Closed Down'?
‘(Intenruption)

Dr. Keskar: I am not passing any
reflections on these programmes. But
I maintain that I have listened to
these programmes, their talks, their
poems etc. are quite good, and very
interesting, but there is nothing in the
programmes which can make one
say that their programmes are very
much superior and that they have
greater variety. In fact, I must say,
that we provide a greater variety of
programmes than other radios do.
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As far as Radio Ceylon is concern-
ed, I might say, that there is plenty
of advertisement interspersed with
film songs, classical songs, folk songs,
ete.

Pandit Thakur Das Bhargava (Gur-
gaon). Industrial publicity also.

Dr. Keskar: There is no doubt that
to some people the attraction is that
there are advertisements on that,
such as the ones on...

Shri C. D. Pande (Naini Tal Distt.
cum Almora Distt.—South West cum
Bareilly Distt—North): On Mac
leans.

Shri T. N. Singh (Banaras Distt.—
East): Maclean's Powder.

Dr. Keskar:. .or D.D.T. or something
like that. But I cannot find in the
programme itself, anything which can
make ope say that their programmes
are in any way comparable with ours
in variety, or superior to ours in any
particular respec*

Pandit Balkrishan Sharma: Not at
all comparable.

Pr. Keskar: It is quite possible that
a number of people might like adver-
tising on the radio. There bas been
an agitation by a certain section of
the commercial community and
advertising interests, that there should
be commercial broadecasting in the
country. I would like to say only
two words in regard to this, Leaving
aside the question that commercial
broadcasting will not only bring down
the standard of broadcasting, but
make it a kind of tamasha, because
it must attract the largest number of
people to listen to the advertisements,
my hon. friends forget that nearly
eighty per cent. of the advertimement
revenue which is paid at this time in
our country by the advertising re-
sources to the advertising media and
various newspapers is coming from
American and English and other
foreign sources. If tomorrow the radio
makes a major part of its revenue
come from such foreign sources, I
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have no doubt whatsoever that with-
in a year or two, it will have to ac-
¢ept their dictum as to what the pro-
gramme should be, how they should
c¢ome, and at what time they should
be put on the air, etc, because the
person who pays will call the tune,
and you cannot blame him for that,
because, after all, he is paying.

Pandit Thakur Das Bhargava: We
do not want this.

Dr. Keskar: I make bold to say that
this kind of criticism is not only
meaningless, but some of it is interest-
ed and selfish. I will not say anything
further on commercial broadcasting.

I now come to a question which in-
terests so many of my friends here,
and on which everyone has spoken
from the very beginning, namely the
question of film songs. First of all,
I would like to make it clear, in spite
of propaganda backed by very rich
vested interests. ..

Pandit Balkrishna Sharma: Powerful
purss.

Pr. Keskar:...we have never claim-
ed that we are banning any particulc.
sort of music.c. We have never ban-
ned film music. We have always said
that we shall try to give as great a
variety to the public as we can. The
history of this controversy regarding
film songs is interesting, and I will
take only one or two minutes about
it. It is interesting, and the House
should know it. When I took charge,
we tried to reduce the quantum of
film music on the radio, as it was
occupying in certain stations, nearty
fifty per cent. of the music time, and
when going through all the songs that
were broadcast, we found that some
of the songs were of such low quality,
that it was not right for us to allow
the broadcasts of suech songs. A very
large number of producers objected to
this reduction on two grounds. Firstly,
they said, you say you are reducing,
because our songs are of low quality,
we protest against it, you must witH-
draw your remarks, you must say
that our songs are of good quality, and
at the same time, we object that you
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to our films and our producers, un-
less you do these things, we are not
ready to enter into any agreement
with you regarding film songs. I said,
it is not possible for us to try to
consider all film songs as sacrosanct,
beautiful and above reproach, we
" will have our opinions, we will make
our own selections, and we will put
on the radio only those things which
we consider proper. It is not pos-
sible, at the same time, for the radio
to serve as a medium of advertise-
ment for the film industry. We have
nothing against the films, we have
nothing against film songs, if listeners
want to listen to them, they are quite
welcome to listen to them, and  we
are ready to put on the air, film
songs in a particular proportion, in
order to give variety to people; but
we will select those songs, and broad-
cast them only according to a certain
proportion, and we will not allow
radio stations to broadcast simply film
music from morning till evening, This
did not please them, and they said,
we will terminate our agreement. I
said, you can please yourself, I am
unable to accept your presumption
and also your thesis. So, the majority
of producers terminated their agree-
ments with All India Radio. There
are still a number of small producers,
who have got an agreement with us,
and whose selected gongs are still
broadcast on the radio. Even now,
our attitude is the same. We he=ve noth-
ing against film music. The fim pro-
ducers might say anything, but I am
not affected by abuse, whether it is
from film producers or from my hon.
friend who was trying to represent
their cause here. We take a very
objective attitude in regard to this
matter, and we are not against film
songs as such. We have nothing
against them. If there are good film
songs, we will broadcast them, and
we have no objection to that, But
you cannot impose on us the condi-
tion, you broadcast a very large num-

ber of fllm songs, you give a partl-
cular and due publicity to the fillms.
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I do not think we can accept that
proposition, So, very regretfully, in
this quarrel, we had to terminate, or
rather they terminated, the agree-
ments,

From the time these agreements
were terminated, a very vehement
campaign was carried on by interested
sources, backed by bags of money,
throughout the Press and outside, that
the radio .. ..

Acharya Kripalani (Bhagalpur cum
Purnea): Including some Congressmen.

Dr. Keskar: Yes, you are right, in-
cluding some Congressmen—...has
become worthless. They said so many
things, but ultimately it boiled down
to one main point, namely, that there
are no film songs on the radio. I have
tried in a very objective way to
carry out an analysis as to the de-
mand for film songs. Film-goers
naturally want to listen to film songs,
if they like the film. But general-
ly speaking, our analysis and our
listener research is that it iz a
favourite with, or is liked by the
children and the adolescents, that
is, those who do not understand
things and those who can be attract-
ed in the most primitive way. They
are there, and in every family we
found that the elders detested it, but
the children said: Let us have that
noise, let us have that rhythmic song,
we would like to listen to it’. A num-
ber of people can bear witness to
what I am saying. We found in
hundreds of families the same thing,
that it is the children and the adole-
scents who want them. These are the
type of people who, we have been
told, are demanding film songs. There
might be likers of fllm songs, there
might be a certain number. The
world is made up of a variety of
human beings and some people would
like ilm songs, some people would
like something else, mnautanki and
tamasha. Every one has his ownm
likes and dislikes. We try to provide
as varied a fare as possible. That
should always be the attitude of a
broadcasting organisation, but it is
not possible for the radio to descend



4405 Demands for Grants

below a certain level. At the same
time, it is not possible for the radio
always to consider that we should
put only what amuses people. The
radio, I consider, is not only a
medium of entertainment; it is a
medium of education and culture
also, and especially in countries like
India where people are backward,
where we have got a great task to
fulfil, this wvital and important
medium has to be utilised for the
educational and cultural progress of
the country. We cannot allow it to
be prostituted for the purpose of this
sort of entertainment.

Now, I would like to refer to cer-
tain points which have been raiged
by hon. Members. Sardar Hukam
Singh has been rather annoyed with
me about many things. But, first
of all, he dislikes classical music.
Now, of course, I do not say he has
not the right to dislike it because he
does not understand it.

Sardar Hukam Singh (Xapur-
thala-Bhatinda): Do not be unfair,
as you complained of others being un-
fair. I did not say that I disliked
classical music.

Dr. Eeskar: 1 said you do not
understand it. You have not disliked
it, but you do not understand it, and
people do not appreciate it. I correct
him.

Sardar Hukam Singh: Yes.

Dr. Keskar: I quite realise—we al-
so realise—that a very large num-
ber of people, especially in
the northern part of India,
have lost touch with the classical
tradition. I am quite aware of it
and I might inform my friend...

Shri Bansal (Jhajjar-Rewari):
Question. (Interruptions).

Sardar Hukam Singh: North
Indians also are tax-payers. They
have a right to hear what they also
want.

Dr. Eeskar: I was drawing his

attention to the fact that in the pm't_l-
cular station in the north, like
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Jullundur and Delhi—specially
Jullundur—we get a larger propor-
tion of simple music, whether it is
folk music or any other sort of music
—simple music that the people might
like. I do not want to impose. ......
(Interruption).

Mr. Deputy-Speaker: Hon. Mem-
bers will kindly take their seats,
wherever they may stand. Other-
wise, it becomes a public meeting.

Dr. Keskar: I am not at all saying
anything against what he says.
We will see that where the
classical tradition is not so well
known and where our giving a
large amount of classical—or what
is calleg the traditional—music
might not be understood by people,
they are not dosed too much with it.
I also submit to him that because
classical music or music which comes
from times immemorial—and it is one
of the most magnificent traditions of
this country—is not well understood,
we should try to make it well under-
stood by slowly giving it to the public
so that they become accustomed to
it. I think he has no objection to
that.

Sardar Hukam Singh: Go slow then.

Dr. Keskar: I entirely agree with
him.

Shri Syamnandan Sahaya: What
is known as ‘Punjabi theka on
dholak’ is very popular,

Dr. Keskar: I might say as far as
the question of classical music is
concerned, that we are not trying to
increase the proportion of classical
music, as an impression ig being
sought to be created that we are.
For example, the proportion of classi-
cal and non-classical music has
differed very slightly—may be 5 per
cent. this side or that side. But be-
cause there was no fllm music, it
happened that for six months we had
to give a quantum of classical music,
which has already come back to its
normal proportion. We do not want
to impose classical music on the pub-
lic; we will try to give to the public
folk music, folk songs and other fare
—whether it is light music or other
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forms of music—which they will easi-
ly understand, and classical music, in
proportion, will not be increased ex-
cept in provinces where the public
like it and demand it, as in the south,
where the tradition is such that even
their bhojans, their devotional songs
and their other forms of musical ex-
pression are in classical tradition and
classical tune. Now, it will not be
right for me in those areas to say to
people ‘yvou will not follow the classi-
cal tradition; there should be other
types of songs’.
up the different cases of different
regions separately and I assure him
that no effort will be made to in-
crease the proportion but rather we
will try to decrease the proportion,
of classical music, and give the public
quality music. So he may rest as-
sured that he will hear more and
more betfer types of songs which he
likes.

Now, we were discussing about
Radio Ceylon and Radio Goa and
other radios and a number of Mem-
bers were saying that people were
listening to Radio Ceylon. I have
made a research into the listening
of Radio Ceylon not only through our
own sources hut through sources
which supply material to Radio
Ceylon, and I am not at all sure,
like some of the friends who are its
protagomsta here, that its listening
popularity is increasing. It is on the
decrease. And why do we find so
much of noise that Radio Ceylon is
popular? Sir, at the back of it are
the advertising interests which want
to be known that Radio Ceylon is
popular, because otherwise advertisers
will not come to advertise in Radio
Ceylon. So an atmosphere must be
there, that it is a very popular thing.
I do not say people do not listen. I
myself listen to Radio Ceylon some-
times, to see what they are doing.
Now, people listen to Radio Moscow
or the BB.C. Does that mean that a
man is banned from tuning on to
Radio Ceylon or Radio Moscow or
Radio New York or some other radio?
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I would like people to tune on to
different radios and compare them.
We should even encourage this, and
I would not be against it. (Interrup-
tions) If it is a question of people
liking to listen in to Radio Ceylon, I
have no objection. They are
completely at liberty to tune in to
Radio Ceylon. But the ‘vast influence’
of Radio Ceylon, which is being
advertiseq very cleverly is nothing but
an advertisement meant to get more
advertisement.

Sardar Hukam Simgh: My point is
that we should find out whether we
have lost some proportion of our
listeners to these radios.

Pr. Kaskar: I agree with you to
this extent that when people who
are accustomed to the type of songs
like film songs do not get them, they
try to tune on to other radios. Now,
if my hon, friend had tried carefully
to listen to Radip Pakistan or Rada-
Ceylon or other radios which are in
the neighbouring countries he would
find that they are trying to follow us,
and they are trying to take a lesson
from us. In fact, as regards Radio
Pakistan—I read the Pakistan papers
—there is a strong criticism
about the songs saying, ‘Why
don’t you get for us songs from

India to be included?””— I mean
letters like that always appear.
So if you try to follow the

trends, you will see that it is not we,
but others also are trying to see what
we are doing and appreciating what we
are doing. Here I might say that
when the Ceylon Broadcasting Com-
mission recently visited this country,
they expressed the greatest apprecia-
tion of our programmes and their
variety, and I am sure that with co-
operation between us, this will lead
to a good exchange of programmes,
not of film songs but of other things.

Shri Joachim Alva: May I ask the
Minister why does not the Ministry
move the Finance Minister to ban
Indian businessmen from advertising
in Radio Ceylon?
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Dr. Keskar: That question has been
referred to the Finance Ministry and
and it is under consideration.

Now, regarding licences, I might say
that with licences in force at present
we have passed the 8-lakh mark. They
were 7,830,000 but now we have pass-
ed the 8-lakh mark and they are in-
creasing—gradually and slowly. But
the question of having more licences
in the country is related to the ques-
tion of cheaper radio sets, which it
is not possible for us to avoid. A
reference to this was made by my
hon. friend, Shri Domadara Menon,
and I quite agree with him. But as
long as we are not able to put up a
medium-wave network all over the
country, we will not be able to pro-
vide the public with, or rather even
the manufacturers will not be able
to provide to the public, cheaper
radio sets. The question of cheaper
radio sets has got many other fac-
tors and I will not be able to go into
them in detail because the time at
my disposal is short, but I might sug-
gest that we are trying to leave no
excuse for manufacturers to say that
our stations or transmitters are such
that we should like to have only
very complicated sets in order to give
the public good listening. Within
the next two years, you will see that
we shall have medium-wave channels
which will cover more than two-
thirds of the country.

Shri Meghnad Saha: We have got
only one listener to every 500 in this
country, while in the western coun-
tries, there is one listener to every
five or six, and that shows the extent
to which we have to improve our

gervices (Interruption).

Dr. Keskar: If the hon. Member will
listen to me, I say that there is no
contradiction between him and my-
self. He wants to have more listeners,
but I am saying that the standard of
living and the standard of income in
this country are such that nobody
~an be expected to buy a radio set
of Rs. 300 or more. The middle-class
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families, who are the biggest number
among the licence-holders, are them-
selves unable to afford this high price,
and unless the price goes below Rs.
150 or even below Rs. 100 per set, it
will not be possible for us to increase
listeners. I may inform the hon.
Member that we are devoting atten-
tion to the question of the manufac-
ture of cheaper sets, and a time might
come also when, if the industry does
not do anything in this direction,
Government will have to step in and
help in producing a cheaper set.

Shri Moghnad S8aha: There has been
a programme for the manufacture of
cheap radio sets for the last ten
:’::rs. but nothing has been done so

Dr, Keskar: 1 would like fo say a
few words regarding the points rais-
ed by Shri Damodara Menon, and
others. One of the questions they rais-
ed was in connection with the Films
Division. They wanted us to cons-
der why we did not try, in the Films
Division, to get the help of private
industry on a greater and greater
scale. I do not know whether Shri
Menon has tried to fortify himself
with facts before putting the question.
At present our procedure is that upto
one-third of our production is offered
to private industry. We have asked
them te c¢s>me forward and produce
certain documentaries. With very
great dificulty we are able to get
documeritaries and sometimes we try
to persuade certain producers to take
up this work, which is probably a
welcome change from the work which
they are daing and which will give a
certain type of experience. We have
not been able to persuade the pro-
ducers to give a larger amount of
time towards documentaries, because
it is not a paying concern. A docu-
mentary Is something which is more
prosajc and is not so remunerative
ag the others. After all, the producer
comes ia only if there is profit, and
so we are not able to persuade
the producers to take up this
question. It is for this reason that
we have not been able to persuade
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the producers to give us thelr
co-operation in producing more docu-
mentaries. I will certainly welcome
it if producers take it up. The other
point about the production of a docu-
mentary is that it is a technical sub-
ject, which is very different from a
feature film—it has a technique and
an approach, which are very different
from ordinary fllms, where real scenes
occupy a greater part and not stage
scenes or, what you call, a created
story. Certain people, who might be
eminent in one line, do not easily
depart from that line to which they
have been accustomed, and that is one
reason why they have not been able
to take up the production of documen-
taries. I might assure my hon. friend
that I welcome the co-operation of
the industry and I certainly say that
we get more and more co-operation
in this matter, and if they come for-
ward, we will give them more and
more films. The hon. Member raised
the question of Calicut. I might tell
him that as far as the Malayalam
coverage is concerned, we are serious-
ly considering the whole thing. The
question is not only of strengthen-
ing the radio station at Calicut, but
is one relating to the adequate
coverage of radio programme for the
whole of the Malayalam speaking
area. I may inform him in this con-
nection that our Five Year Plan which
contains a large number of sehemes
for the erection of transmitters, has
been further expanded, thanks to my
friend, the hon. Finance Minister,
and we have a further expansion, I
might very briefly inform the House
that as a result of this expansion,
we are putting transmitters at
Jullundur, Lucknow and Calcutth.
We are having a very powerful short-
wave transmitter at Calicut; we will
have a high-power transmitter at
Bangalore, a 20 k.w. transmitter &t
Madras and Hyderabad, and we will
have, in addition, high-power trans-
mitters at Jaipur, Patna and in the
Malayalam region—they have been
already passed. So, mv friend may
be assured that there will ba ade-
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quate coverage
soon.

Shri Sarangadhar Das (Dhen-
kanal-West Cuttack): What about
Cuttack?

Dr. Keskar: Cuftack has a
10 k.w. medium-wave station trans-
mitter and we are also putting up a
high-power short wave trans-
mitter there. ) would have liked to
cover a much larger ground and a
number of points which were made
by hon. Members who were deflected
by the very violent, personal somer-
sault or assault which the hon. Mem-
ber tried to commit on me. I am a
weak man as he himself said, and
I was a little upset and I had, there-
fore, to devote a large part of the
time to dispose of the faulty im-
pression that he has tried to create
and also in order to see that such
sort of personal or spiteful attacks
do not take place here. I will, how-
ever, state the facts to the House
and the House will have to consider
them. After all, why should there
be this bitterness? The hon. Mem-
ber had devoted a very large part of
his speech to music and musicians
and I might tell Shri Velayudhan
in this connection that there is a
very large vested interest created in
this organisation, not because of any
particular fault or any such thing,
but because for the last five years
they were in a condition of flux and
here money is involved—payment to
artists involves a big sum, and peo-
ple who have entrenched themselves
and the cliques which have entrench-
ed themselves will certainly have
suffered, though on grounds of
merit they have to be shifted. The
hon. Member was trying to express
all these vested and reactionary in-
terests here. I might tell the House
that I am not ready to tolerate or
to accept any such kind of demand
on behalf of any reactionary or
vested interests, and if he thinks
that by intimidation, by threats or
by abuse, he is going to deflect us
from our path, he is thoroughly mis-
taken.

for that area very
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Bhri H. N. Mukerjee (Calcutta
North-East): I wish to put a question
to the Minister...(Interruptions).

5 p.m.

Mr. Deputy-Speaker: No questions
now It is five o’clock and I am go-
ing to apply the guillotine (Interrup-
tions).

Bhri K. K. Basu (Diamond Har-
bour): We have to put some gques-
tions. (Interruptions).

Mr. Deputy-Bpeaker: He i3 not
bound to answer questions, If hon.
Members go on interrupting like
this, let them decide among them-
selves: I shall retire to the Chamber.
It is very wrong. If the hon. Mem-
ber wants to make a representation
I will answer him.

Shri H. N. Mukerjee: It is not a
representation. The Minister said
he would answer questions when he
had finished. (Interruptions) I waited
politely, but I am interrupted like
this.

Mr. Deputy-Speaker: No hon. Mem-
ber has got a right to interrupt an-
other hon. Member. Liberty to put
a question is not a right. Hon. mem-
bers have no right to put questions
or to interrupt any hon. Member
when he is on his legs. If he gives
in, it is all right

If the hon. Minister has not found
time, hon. Members should be satis-
fled with whatever explanation has
been given by the Minister. For
that purpose we cannot go on ex-
tending the time.

I shall now put the cut motions
to the House.

The cut motions were negatived.

Mr. Deputy-Speaker: I will now
put the Demands to the vote of the
House. The question is:

“That the respective sums not
exceeding the amounts shown
in the third column of the Order
Paper in respect of Demands
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59, 60 and 127 be granted to the
President to complete the sums
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1855, in
respect of the corresponding
heads of Demands entered in the
second column thereof.”

The motion was adopted.

[The Motions for Demands for Grants
which were adopted by the House
are reproduced below.—Ed. of P.P.]

Demanp No. 39—MmvisTry or Inror-
MATION AND BROADCASTING

“That a sum not exceeding
Rs. 1,27.34,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1855, in respect
of ‘Ministry of Information and

¥ i

Broadcasting'.
DemMAND No. 60—BROADCASTING

® “That a sum not exceeding
Rs. 2,12,82,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Broadcasting’.”

DEMAND No. 127—CaAPITAL OUTLAY ON
BROADCASTING

“That a sum not exceeding
Rs. 1,83,33,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1855, in respect
of ‘Capital Outlay on Broadcast-

ing’.”
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Mr. Deputy-Speaker: The House
wili now proceed with the consideration
of the Demands for Grants Nos. 96,
97, 98, 99, 100, 101, 135; 136 and 137 re-
lating to the Ministry of Transport.*

Members and Leaders of Groups
may hand over the number of the cut
motions which they select to the Seo-
retary in 15 minutes. I will treat
themm as moved it those hon. Mem-
bers in whose names those cut mo-
tions stand are present in the House
and they are otherwise in order.

The usual time-limit on
will be observed.

speeches

Drmanp No. 96—MiNisTRY OF
TRANSPORT

Mr., Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 36,71,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in réspect
of ‘Ministry of Transport'.”

Demanp No, 87—PoRTs AND PILOTAGE
Mr. Deputy-Speaker: Motion is;

“That a sum not exceeding
Rs. 57,19,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Ports and Pilotage’.”

DEMaNnD No. 98—LIGHTHOUBES AND

LrieHTsurrs.
Mr. Deputy-Speaker: Motion {s:

“That a sum not exceeding
Rs. 73,23,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1985, in respect
of ‘Lighthouses and Lightships'.”
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DEMAND No. 99—CENTRAL Roap Funp
Mr. Deputy-Speaker: Motion is:

“Thit a sum not exceeding
Rs. 4,23,88.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1855, in respect
of ‘Central Road Fund'."

DemANp No. 100—COMMUNICATIONS
(incLupING NaTrowar Hicnways)

Mr. Deputy-Speaker: Motlen is:

“That a sum not exceeding
Rs. 4,48,11,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of Communicationg (including Na-
tional Highways)'.”

DeMAND No. 101—MiscELLANEOUS Ex-
PENDITURE UNDER THE MINISTRY OF
TRANSPORT

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 6,02,000 be granted to the
Pretident to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year eriding the
31st day of March, 1955, in respect
of ‘'Miscellaneous  Expenditure
under the Ministry of Transport’.”

Demanp No, 135—Carpitar OuTLAY ON
Por1s

Mr. Deputy-Speaker: Motion is:

“That a sum not &éxceedihg
Rs. 4,40,02,000 be granted to the
President to complete the sum
nécessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1955, in respect
of ‘Capital Outlay on Ports.'"”

*Moved with the previous sanction of the President.
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Demanp No. 136—CaprtaL OuTLAY ON
Roaps

Mr. Deputy-Speaker; Motion is:

“That a sum not exceeding
Rs. 12,56,57,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Capital Outlay on Roads'”

Demanp No. 157—OkrEl CAriman Our-
LAY OF THE MIMisTRY OF TANSPORT

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 84,70,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Other Capital Outlay of the
Ministry of Transport'.”

1 have received the members of the
agreed cut motions which the hon.
Members may now formally move:

Medical examination of seamen by
Government doctors

Shri Sadhan Gupta (Calcutta-South-
East): I beg to move:

“That the demand under the
head ‘Ministry of Transport’ be
reduced by Rs. 100.”

Lack of sufficient attention to eons-
truction of national highways

Shri Nambiar: I beg to- move:

“That the demand under the
head ‘Ministry of Transport’ be
reduced by Rs, 100.”

Pressing demands of the Delhi Trans-
port Service employees
Shri Numbiar: 1 beg to move:

“That the demand under the
head ‘Midistry of Transport' be
reduced by Rs. 100.”
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Urv;nt need to construct quarters for
the Delhi Transport Service staff in
Delhi

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ministry of Transport’' be
reduced by Rs. 100.”

Seamen's welfare

Shri N. B. Chowdbury (Ghatal): 1
beg to move:

“That the demand tnder the
head ‘Ministry of Transport’ be
reduced by Rs. 100."

Failure to lay down a uniform policy
for the managemént of transport
services in the States
Sardar Hukam Singh: I beg to
move :

“That the demand under the
head ‘Ministry of Transport' be
reduced by Rs. 100.”

Necessity for developing minor poris
of Alleppey, Quilon and Trivandrum

Shri N. Sreckantan Nair (Quilon
cum Mavelikkara): I beg to move:

“That the demand under the
head ‘Ministry of Transport’' be
reduced by Rs, 100.”

National highways and bridges in
general and particularly in Karna-
tak

Shri Sivamurthi Swami (Kushtagl):
I beg to move:

“That the demand under the
head ‘Ministry of Transport’ be
reduced by Rs, 100.*

Development of the Tuticorin Port
in Madras State

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ports and Pilotage' be
reduced by Rs. 100"
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Failure to undertake work of proper
development of Caltutta port

Shri N. B. Chowdhury:
move !

I beg to

“That the demand under the
head ‘Ports and Pillotage’ be
reduced by Rs. 100.”

Development of ports in North and
South Canara

Shri Sivamurthl Swami: I beg to
move :

“That the demand under the
head ‘Ports and Pilotage’ be
reduced by Rs, 100.”

Negligence to develop natural ports of
Karwar and Bhatkal

Shri Sivamurthi Swami: I beg to

move :

“That the demand under the
head ‘Ports and Pilotage' be
reduced by Rs. 100.”

Failure to provide adequate protec-

tion and help to country crafts in
coastal areas

Skri A. K. Gopalan

(Cannanore):
I beg to move:

“That the demand under the
head ‘Lighthouses and Lightships’
be reduced by Rs. 100.”

Failure to provide ¢ bridge over
Sabari River
Shri P. Subba Rao (Nowrangpur):
I beg to move: T

“That the demand under the
head ‘Communications (including
National Highways)’ be reduced
by Rs. 100.”

Mr. Deputy-Speaker: These cut
motions are now before the House
and discussion may now proceed.

Shrl Nambiar: Sir, with the limited
time at my disposal I may not be
able to cover all the activities of the
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Ministry of Transport, but I would
like to focus attention on road trans-
port. I have to submit that the situa-
tion of the road transport today is
not so good as is pictured by the
Ministry. The Ministry in its report
gives only very scanty information
about road transport in this country.
Actually the State sector in road
transport is only a very small portion
when compared with the private
sector. Even in the State sector,
no uniform procedure s followed.
The fares charged Ior the conveyance
of the ‘travelling public are usually
very high, botkr in the rural and in
the urban areas. Taking an instance
at our very door, the rates charged
by the Delhi Transport Service are
very high. I do not see any reason
why it should be so. The fare charg-
ed by the D.T.S. from the Central
Secretariat to Connaught Place is as
high as two and a half annas. for a
distance which is not even one mile.

The same is the case in Madras.
Recently the tramways were closed
down when the Government under-
took to put more buses on the road.
But unfortunately the plight of the
travelling public has not in any way
improved. People have to stand in
the queues at bus stands for hours
together. This is the position where-
ever the State has come in. In
rural areas the fares are very high.
The minimum fare for the first mile
is four annas to five annas and opera-
tors are encouraged to charge these
rates. Government has no uniform
procedure to regulate rates. The pri-
vate sector is allowed to go on in their
own way. It is therefore high time
that Government thought in terms
of bringing legislation to regulate the
whole road transport and fix fares
and freights, whether by the private
sector or by the public sector.

Coming to the condition of the tran-
sport workers I have to submit
tirat Government has not devoted any
attention to improve their 1lot. The
Motor Vehicles Act of 1039 is still
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in the Statute Book unamended.
Government in their report say that
they are thinking of an amendment,
but that amendment has not come
forth. I do not find any valid reason
for that. According to the Motor
Vehicles Act a worker, a driver is
supposed to be at the wheel for nine
hours a day and for another four
hours spread over; thereby he is sup-
posed to be on duty for thirteen hours.
The International Labour Organisa-
tion recomended that this is wrong.
They sald that no worker should e
asked to work for more than forty-
eight hours a week. During Ques-
tion Hour in this House when the hon.
Minister of Labour was asked as to
why he did not follow the procedure
suggested by the ILL.O. he replied
that it is not possible to follow the
IL.O. recommendations here in India.
Even though the Motor Vehicles Act
prescribes nine hours a day, the
drivers very often is asked to do
more hours than nine. I can give
figures with regard to the Punjab.
I am told that in the Punjab the
driver is asked to be at the wheel for
about ten hours a day and he is
again asked to be on duty which is
spread over another eight hours. In
Uttar Pradesh it is slightly different.
The worker whether he is in Uttar
Pradesh, or in the Punjab, or Madras
is asked to do more work, which is
inhuman. It is now time that the
Motor Vehicles Act is amended so
that the workers may get some im-
proved service conditions.

The Motor Vehicles Act of 1839 is
outmoded and has to be scrapped. I
suggest that new legislation may be
brought with a view to improving the
whole of the road transport. If Gov-
ernment feel that nationalisation will
improve matters, I would suggest
their taking over the lines now ope-
rated by the private sector.

Apart from working hours, there is
the question of security of service of
the transport workers. According to
the report supplied to us there are
48,000 operators in India. The ma-

72 P.S.D
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jority of them are in the private sec-
tor. There are no regular working
conditions for the workers employed
in these services. The worker can
be sacked any moment at the whims
and fancies of the operator. He has
no right of appeal. The Industrial
Disputes Act is not applicable to
him; not even the conciliation pro-
ceedings come to his aild. The State
Labour apparatus is of no help to
him.

[PANDIT THAKUR DAS BHARGAVA
in the Chair]

I know of cases in Tamil Nad as
well as in U.P. and many other parts
of the country. There must be cer-
tain minimum working conditions
for a worker in the Transport ser-
vice, whether in the private sector
or in the public sector. We could also
see about the pay and allowances.
There was a suggestion that there
ghould be a minimum pay scale. I
know in Madras there was a tribunal
whichr gave a certain minimum stan-
dard. In order to avoid implement-
ting this minimum standard they
have started large scale retrenchment
on the transport side, and the posi-
tion is very bad in Madras. Not
only in madras but in other places I
can say that about travelling allow-
ance or the basic minimum pay there
is no standard, and no worker can
claim anything. The moment he
claims he is sent out or victimised.
There is no security of service for
him.

I can also bring to your notice
that the attitude of the Ministry to-
wards labour is very bad. Even In
the State sector, for instance in Agra
in Uttar Pradesh I am told that the
Government Roadways Workers'
Union is denied even registration on
the ground that it cannot be treated
as a trade union becalise transport
workers are not “labour” under the
Trade Unions Act according to the
Registrar of Trade Unions in UP. I
do not know what exactly is the rea-
son. The Indian Trade Unions Act
glves certain fundamental rights
to the workers. Here avery
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[Shri Nambiar]

member of the U. P. Roadways
Workers' Union should be entitled to
the benefits of the Trade Unions Act,
but he is denied those benefits under
some interpretation of the Govern-
ment. I say that this sort of thing
is derogatory to the standards that
Government profess. When once
Government takes such a stand, what
will happen to the private owner?
He goes beyond that. In UP. there
is a punishment system. It is known
as the ‘joint responsibility’ system.
By that system if a conductor com-
mits a mistake, the driver also should
stand the punishment. If there is an
allegation of pilferage on the part of
the conductor. it will recoll on the
driver also and he can also be dis-
missed. This is the position.

About the Delhi Transport Service
I have represented many facts to the
Government previously. There is a
glight improvement, which I should
admit. The improvement is due to
the change of attitude on the part
of the management there. The
workers continue to co-operate and
now there is an improvement. But
all the promises given by the Manager
are not followed up by the D.RT.A.
It is above the Board and has nobody
to answer to, except Parliament.
Therefore, it is going on in its own
way. With regard to housing condi-
tions, I am told there is practically
no house constructed for the trans-
port worker in Delhi. Much money
Is wasted to bring the driver and
conductor for duty by sending special
buses in thre morning. They have to
collect the workers from far away
places and put them on the road.
This is an additional expenditure on
the transport. Therefore. I would
suggest that efforts should be made
to construct houses immediately for
the DT.S. employees In Delhl. I
know the Government will come for-
ward and say that there is a blue-
print and that this colony will come
up. But I would submit timt this
colony iz not going to come nup nn-
less the DRT.A. i= told to construct
the quarters immediately.

There is a promise of something
like medical facilities and some
other amenities to the staff—one
doctor at a dispensary for two thou-
sand employees and their families.
This is all show. It does not afford
any convenience or comfort to the
workers.

I may be given some more time.

Mr. Chairman: An hour and fifteen
minutes is the time allotted for the
speeches of Members. At 6-20 the
hon, Minister wants to be called.
Therefore, if we want to put in six
or seven speakers, only ten minutes
each can be allowed.

Shri E. K. Basun: The Minister
should take less time.

Shri Nambiar: My concrete propo-
sal about this matter, as I suggestad
originally, is that a fresh legislation
I8 necessary which the Government
should try to bring in

Then I want to make some referen-
ce to the conditions of seamen. In
regard to seamen, you know that
there was a controversy about their
medical examination, in Calcutta,
which continues. The report says
that the medical examination is going
on smoothly and satisfactorily. But
it is not so, it is not going on smooth-
ly. The present system of medical
examination Introduced by the Gov-
ernment requires to be changed, and
the original system must be brought
forth. That is my suggestion to
him.

I have to say something about the
Cochin port. Here also they say
that the labour had some troubles
and that now things are Improved.
But I would submit to you that the
position of the labour in Cochin port
is still bad. There is a large scale
retrenchment and the Intermediaries
or the contractors are exploiting the
labour there. Not only that. There
is no housing at all. In Cochin port
the question of granting houses to
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the port labour is not at all there.
Apart from that. I would submit that
in Mattancherry, the place where the
labour live, there is not even the faci-
Uty of drinking water. I do not
know to what extent Government
have tried to give them water to
drink. I would request the hon.
Minister of Transport to visit Mattan-
cherry and see the condition of the
labour there and whether they are
at least getting drinking water. So
also in Welllington Island which I
visited recently I found that the
sanitation is very poor and bad.
With regard to Tuticorin port there
was a suggestion that ‘the port is
going to be developed. This develop-
ment is only in paper and mnot in
operation. I request that something
may be done to improve the condi-
tions there.

Lastly, I have to make a reference
to the Tourist Section of the Trans-
port Ministry of the Government of
India. I welcome tourists. But the
tourists cannot be invited at random.
As things stand today, there is a pro-
paganda machinery set up in New
York to attract as many American
tourists as possible. There has been
an increase in the number of tourists
from America from three thousand
to six thousand as compared from
1851 to 1054, And these people are
given visas, travelling facilities and
everything. We know the latest stand
of the American with regard to
the arms supply to Pakistan. We
cannot encourage this sort of inflow
of American tourists, and we cannot
admit them as and when the Minis-
try requires. There is the political
consideration also to be borne in
mind, and these tourists are not be-
having properly when they come
here. Therefore, I have my own
grievance against this sort of invita-
tion being extended to  Americans,
and I request the Minister to consider
the matter on political grounds also
and not merely on the ground of dol-
lar earnings. He might say that we are
getting dollar exchange worth Rs. 2}
crores. But that plttance should not
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weigh against our political considers
tion.
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(English translation of the above)

Giani G. 8. Mausafir (Amritsar):
Mr. Chairman, I would like to give



4437 Demands for Grants

a few suggestions about road trans-
port system in this country. The
hon. Minister for Transport is fully
aware that there is a major differen-
ce of opinion on this subject. The
Planning Commission which has as-
sumed the role of guiding the de-
velopment works of this country has
earmarked only about nine crores of
rupees for transport development out
of the total sum of 2260 crores;
meaning thereby that only 04 per
cent. of the total has been earmarked
for it. The National Development
Board too is in agreement with this
recommendation of the Commission.
Out of the eleven points suggested
for the development of the country
one is about the road transport and
in this connection it has been vaguely
pointed out that it is for the State
Governments t0 encourage private
transport. The Tarif Commission.
too. has submitted its report more or
less on the similar lines. So. there
being such a divergence of opinion,
the Government should make a
thorough inquiry into this matter. I
submit that a committee should be
appointed for this purpose and after
receiving its report on this subject,
the question of nationalisation of road
transport should be taken wup. The
term nationalisation has become a
popular one these days. I think all
of us agree to it on principle. There
is not much difference of opinion so
far as the principle underlying na-
tionalisation is concerned but when
we consider it.........

Shri N, Sreckantan Nair: On
point of order, Sir, there is no quorum
in the House.

Mr. Chairman: There is gquorum In
the House now. the hon. Member

raay resume his speech.

Gianl G. 8. Musafir: Only the other
day a representative conference of
All India Motor Operators Union
was called in Raipur, Madhya Pra-
desh under the presidentship of Shri
S. K. Patll. The conference was In-
augurated by the Chief Minfster of
Madhya Pradesh, Shri Shukla. who

8 APRIL 1964 Demands for Grants 4438

in his inaugural speech pointed out
that there was no reason why pn-
vate operators should not be given a
chance to function if they run their
services efficiently and cater to the
needs of the public. By referring to
his speech I only want to draw your
attention to the fact that opinions
differ so far this issue is concern~
ed. We have to keep four things in
our mind while embarking on any
scheme of nationalisation of road
transport. The first thing is the ef}-
ciency which means that sufficient
transport facilities should be made
available to ihe public. The second
thing is the welfare of workers. The
third is the economic gain that may
accrue to the Government. and the
fourth thing is the requirements of
the industry. If we take each one of
these points separately, we would find
that there also there is divergence
of opinion.

So far as the question of efficiency
is concerned, there ig a feeling in
the country that any Government
work would go on in the manner in
which the Government would like
it to go. I submit that this feeling
or this way of thinking is a major
hurdle in the achievement of efficien-
cy. Unless there is sufficient social
consciousness in the country, things
would not improve and the position
would remain as it is. On the other
hand, people who run private buses
look to it that the public get sufficient
comfort and In this way they try to
improve their efficiency.

In Punjab I have seen at several
places Government nationalising some
routes and at the same time allow-
ing private operators to run their ser-
vices on the other routes. Wherever
these operators have been allowed to
function we see the .efficiency is high
and the facilities of travel etc. for
passengers are better. On the other
hand. we see that State bus service Is
not so complete a success. I do not
mean to say that they have failed or
that their management is poor. What
T mean to say Is that there is thal
feeling of ‘Government's job' to
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which I have referred to. They do
not give muchr attention to it and
think that it is unnecessary. That is
the reason why Government buses
are generally over-loaded. They have
no fear of any checking or any other
governmental action. The case is not
so with the private buses. They al-
ways look to it that the rules etc.
are adhered to lest they get involved
some trouble or the other.

The second thing to be kept in mind
is the welfare of the workers. In
this connection, I would like to draw
your attention to the latest re-
port of the Transport Ministry which
says:

“There are at present approxi-
mately 48,000 operators of whom
only 25 own a fleet exceeding
100, another 50 who own more
than 50 wvehicles but not exceed-
ing 100 and less than 1,500
operators own a fleet exceeding
5 but not exceeding 50 vehicles.
There are more than 46,000 small
operators each owning 5 vehicles
or less.”

It is evident from these figures that 95
percent the operators are those who
belong to the lower or the middle
classes. About Punjab I may say
that the operators themselves or in
certain cases the share-holders of
such companies themselves work as
drivers and sometimes as cleaners.
They are in no way capitalists. They
take some money on loan or sell their
jewellery for purchasing a bus or two
and in this way make their living,
or two or three such persons form
themselves into a society and run the
show on a cooperative basis. What I
mean to say is that the private bus
operators in Punjab are no more than
workers themselves. There can be
difference of opinion on the question
as to how the welfare of the workers
can be achieved. That is why I
submitted that these things should
be looked into at the time of nationa-
lisation of road transport in the coun-
try.

8 APRIL 1954

Demands for Grants 4440

Third thing is the economic or the
financial question. I understand that
there is a feeling in some quarters
that people earn a lot of money from
this motor business and ask why the
Government too, should not step into
this field.

It is true that thre operators and
the Government have been deceived
in so far as the income is concerned.
A source of daily income as it is,
we are prone to think that operators
get a lot of money and the Govern-
ment, too, are thinking in these very
terms. The consequences are that
neither the Government nor the ope-
rators did ever think that the latter
were not attended to. None thought
of their average income. As it is a
source of daily income, operators are
happy and their happiness makes the
Government also think that this line
is an yielding one. As 1 have al-
ready said, there can be a divided
opinion. I personally think that if
the Government are benefited in any
way, it means benefit to the public.
None can object to this, but each opi-
nion should be given ear to when
an estimate is made.

I have, for example, the 1953 Re-
port of the D.T.S. with me. They
have shown a profit of Rs. 3,99,000 in
the last year. The number of diesel
oil vehicles was 158 while those of
petrol vehicles was 106. The mileage
covered in 1953 was 22,500 miles,
and keeping this proportion in view
the diesel wvehicles covered 13,500
miles when the rest was covered by
the petrol vehicles. This brings us to
the conclusion that there has been a
regular saving of 1,500 gallons of
petrol every day. Putting to road the
diesel vehicles means, no doubt, a
saving of petrol, but it also means a
loss of 15 annas per gallon to the
Road Fund. Petrol is dutiable. It,
therefore, means a daily loss of
Rs. 1400 to the Road Fund, and in
this way the loss to Road Fund on
account of these diesel vehicles comes
to Rs. 42,000 a month, and 5 lakhs
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of rupees a year. The saving of 3
lakhs and 89 thousand rupees to the
D.T.S. means an annual loss of 5
lakhs to the Road Fund. It can be
very well imagined how many new
roads and routes could be built in this
country of under-developed roads if
all this money were-to go to the Gov-
ernment.

According to the future scheme of
the D.T.S., 140 diesel vehicles are to
be purchased with 70 lakhs of rupees
to be given by the Centre. The ope-
ration of diesel vehicles means the
loss to petrol duty and Road Fund.
This was an instance, There are
many other devices which apparently
seem to be benefiting, but are ulti-
mately sources of loss to the Govern-
ment. I want the Government to re-
move the misunderstanding about
saving. Instances can be multiplied.
The operation of diesel vehicles may,
no doubt, mean a profit to the Gov-
ernment who can benefit the public.
but it means a loss to the Road Fund.
If the money spent on the nationali-
sation of Road Transport is spent on
some other reconstructive program-
me, it will mean saving the middle
class people of our country from
unemployment. I will give an
example of Punjab to show how the
Government have not to lose any-
thing in this way. We have 80 com-
panies in Punjab, out of which 50
per cent. belong to the refugees. Mr.
Chairman, I may be allowed to speak
on this important point for two or
three minutes more. There are about
4,000 shareholders in these companies,
and they are operators as well. There
are 20,000 people from their side
who work on cooperative basis and
no company is monopolised by any
one individual. I had an occasion to
hear Mr. Shukla's speech at Ralpur.
He said that big units should be form-
ed. There are already such units in
Punfab. Government cannot provide
work to 4,000 operators. or workers
of Punjab, by this nationalisation. My
estimate {s that if motor transport
in Punjab is nationalised it will
throw out of job about 75,000 people.
All people concerned with the motor
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business are included in this strength,
Nobody opposes nationalisation, on
principle, but each thing should come
up in its own time. People coming
from the middle class form the back-
bone of our country, and the more
they are without job the more the
loss to our country. Competent men
without work means a loss to our
country.

About inaustries I may say that
we should consult the big industria-
lists of our country. Mr. B. M. Birla
while addressing the Chamber of
Commerce last year said that the in-
dustry would be put to a majer loss
it the Government nationalised it.
And what I mean to say i{s that a
Committee be appointed for the in-
vestigation into this matter, and be
asked to submit a report in the light
of these four points which I have al-
ready elaborated. After a full in-
vestigation, Government can give its
final decislon. I would like to sub-
mit that a full compensation be given
in case nationalisation is to be done
necessarily, because those people shall
have nothing to start with {if full
compensation is not given to them.

With threse words I close my speech.

Shri Dabhi (Kaira North): I said
last year and I repeat this year also
that the Delhi Transport Service is
the most inefficient, most irregular
and the most unpunctual of all the
transport services that I have ever
seen plying in the various parts of
the country, especially In towna and
cities. I say this with my personal
experience of the bus service of three
of the big citles of India, namely
Bombay, Ahmedabad and Poona. Dur-
ing every session I write about two
or three letters to the hon. Deputy,
Minister for Transport complaining
against this inefficiency and these ir-
regularities of this service. The hon.
Minister sends them to the authori-
ties concerned, and every time a reply
is given that they are trying to im-
prove the service, but to no purpose.

The hon. Deputy Minister has been
kind enough to divert some of the
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buses to North and South Avenues
where the hon. Members of the House
reside, but this, instead of being a
source of convenience, has become a
source of inconvenience, and irrita-
tion also, because when the Members,
some of us, go there and stand at the
bus stand, many a time the buses do
not come, and then we have to walk
to the Secretariat and there also wait
for some time and then only are we
in a position to get some bus. 1
travel at least once or twice daily by
some of these buses and I have heard
bitter complaints from several mem-
bers of the public standing at the
bus stops including Government ser-
vants. They have practically lost all
hope of any improvement in this ser-
vice.

Even according to the information
given to us daily there are 25 to 30
breakages on all the routes. Even if
there are only 25 breakages and even
if only hundred passengers wait for
half an hour, then every day about
1,250 hours are being lost and wasted
by the members of the public. This
is the way in which this Delhi State
Transport service is getting on.

On the 28th of last month, apart
from the other difficulties that we
had to experience while going to Til-
pat range, in the two buses that
were provided for North Avenue we
had to travel about 87 people in each
of the buses against the capacity of
about 35. That was the position.

In the report of the Ministry for
1953-54 it is stated that by the end
of February, 1954, 30 buses have
been added to the fleet, while 88 old
vehicles have been condemned. This
means that there has been a decrease
in the number of buses when there
has been a great increase in the num-
ber of passengers to be carrled by
the buses of this service. Last year
also there was a decrease in the num-
ber of buses, and this year also. So,
{nevitably there would be difficulty,
and the complaints that we hear every
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day from the passengers are quite
true.

There are other difficulties also.
Even in important bus stops there is
no shed where passengers can stop.
For example buses on several routes
pass through the Secretariat bus stop
and even in summer there is not one
shed there where the passengers can
stand. The passengers experience great
difficulty. Even at such important
bus stops there is not a single shed

Then again, there are bus stands at
various places where sometimes time
tables are attached to the poles, but
they are fixed in such a way that at
night you cannot read them, because
everywhere there is darkness.

This being the Capital of India, the
transport service must be an ideal
one in every way to be fol-
lowed by the other cities. Ins-
tead of that, this is the condition in
which the transport service is work-
ing at present. I hope the hon.
Minister would do something effective
so that all the complaints would dis-
appear and the public will have noth-
ing to complain of against this ser-
vice.

This is the only criticism I wanted
to make.

Dr. Jaisoorya (Medak): I am speak-
ing on the subject only because 1
have had some connection for 15
years with the problem of road trans-
port.

You will remember that no other
province in Indla had what we call
a government road transport except
the Road Transport Department of
Hyderabad which was developed by
the Nizam State Rallway. That
taught us many things as to the ad-
vanges and disadvantages of road
%ransport being conducted by Cov-
ernment enterprise.

For 19 years—mow nearing 21 years
even—the road transport of Hydera-
bad was the only one of its kind in
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India. Then came our national Gov-
ernment, and without having any pre-
vious experience of the problems, the
advantages and disadvantages of
converting the road transport indus-
try, which was already there, into a
monopoly of Government, they rush-
ed, thinking this is a grand source
of income, into so-called nationalisa-
tion. There were warnings, in fact.
A Select Committee of the House of
the People in 1950 warned against it.
The Tariff Commission warned against
it, but it was done in a hurry. .

Now, we will see the economics of
it. The area of India is 1:3 million
sq. miles. We have 1'78 lakhs of road
mileage. Out of that only 33 per
cent. are pucca roads. Now, the trend
in western countries and other coun-
tries is not to increase the track
mileage of rallways, but to develop
roads. Therefore, the future will be
development of road mileage and not
track mileage. At present, our road
mileage is hopelessly low for such a
big country. What will be the In-
ference? The inference will be that
we shall have to increasingly use
road vehicles in order to cope with
the enormous demands. That 1is
point No. 1.

Then, in India we have got 47,578
private operators. Out of them 46,000
are individual, small scale operators.
These are men who, risking every-
thing, borrowing money, built up an
enormous traffic, an enormous indus-
try which connected all the cities to-
gether. Let us now look at the ques-
tion of investment. The Planning
Commission itself has computed the
investment by the private operators
at Rs. 131 crores. We have not any
very exact figures, but my impression
ig that it is more, but let us accept the
Planning Commission’s own figures.
Take the Government investment. Gov-
ernment investment before transport
was begun, including rail-road co-ordi-
nated transport was Rs, 12 crores. By
1955-56, it may come to Rs. 21 crores.
At present my calculation is that it
is about Rs. 17 crores. They can
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buy at the most about two thousand
new buses by 1955-56: at the most,
they can have totally only ten thou-
sand buses. At present, private en-
terprise has got about forty thousgnd.
There is a statement here by the
Tarit Commission which says that
the private operators in May 1952,
had 100,855 vehicles. We have got
all these figures here. What are you
going to do with all these vehicles?
What are you going to do with the
enormous industry that these people
have built up, when you are unable
to manage even what you have?

I shall give you some examples. In
Bombay, the State Transport Ser-
vice has got a capital of Rs. B crores,
and the annual profit was Rs., 8
lakhs, which is less than one per
cent, of the capital. They are bor-
rowing money at the rate of four per
cent. Even this Rs. 8 lakhs is not a
proper calculation. It is calculated
as a profit, because they have con-
verted a large number of their vehi-
cles from petrol engines to diesel
engines. On this basis, they claim
that they have saved gbout Rs. 50
lakhs annually. In other words, it
they had run as the private operators
do they would have lost Rs. 42 lakhs.
Next, take the case of the Bengal
Government. They have had a loss
of Rs. 6,45,000. The revised estimate
of the loss for the current year |{s
Rs, 16,44,000. This has been so, even
when depreciation is charged at the
rate of 16§ per cent. as against the
normal trade practice of twenty-five

per cent.

So far as the Delhi Transport Ser-
vice is concerned, last year or the
year before last, I gave some statistics
regarding breakdowns. Presenting
the report of the working of the
Delhi Transport Service, the hon.
Minister said in Parliament. that al-
though the authorities had been suffer-
ing heavy losses in the past some
years, it has been possible during the
present year to wipe off this deficit.
In the case of the Delhi Transport
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Service, no new trick has worked.
They have converted more than sixty
per cent. of the fleet into diesel ones,
and this has resulted in some saving.
But you take the saving from ome
pocket, while you deprive yourself
of what you had in the other pocket.

As I said earller, the investment of
the private enterprise is computed at
Rs. 150 crores, according to me. Apart
from that, there are other In-
vestmants, gs for instance, in the form
of workshops, spare parts, ete. All
these things will come to another
Rs. 150 crores. If you destroy this
industry, you would also be destroy-
ing the ancillary industries which
make a living from this industry.

Now. I want to ask a very plain
question. I have more experience
about this problem than all the gentle-
men in the Government of India,
because they are all junior to me in
this respect. They never had this
problem before. while we were facing
this problem even before. The pro-
blem is this.

Sardar Hukam Singh: The Minister
has faced it.

Dr. Jaisoorya: 1 thave repeatedly
advocated the solution for it, and I
would advocate it even now. Under
the Production Ministry, the Govern-
ment of India are investing hundreds
of crores of rupees in partnership
with private capital, and even the
management has been handed over
to various private agencies. If that
be so. what is the difficulty in forc-
ing the private industry in transport
into ‘co-operativism'? Let Govern-
ment also join them. Convert the
whole industry into one of a co-opera-
tive nature. I have got a scheme In
this regard, and I presented it to
the Hyderabad Government. It was
a complete scheme based on the prin-
elple of co-operatives, so that the
entire road transport industry could
be run. developed. and improved as
a co-operative venture. That is the
correct thing to do. Because they
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have no experience, they are pro-
ceeding in the narrow sense of swal-
lowing everything Government can
never put in that amount of capital
You have already got all this ma-
chinery. All you have to do is to
drag the private industry on your
own terms, on your own conditions,
and under your own management,
Only then would you be able to
develop transport in this country. I
am very doubtful whether our finan-
ces in the next few years are going
to be so wonderful as to enable us
to expand our transport services.
You know that as far as Bombay
is concerned. it is only under the
Colombo Plan that they are getting
about five million dollars worth of
trucks. This is how Bombay is ex-
panding its transport services. All this
hag its own reoercussions.

The Planning Commission had rai-
ed the capacity of manufacturers
at thirty thousand vehicles of all
description a year. But what is the
actual position? It is not more than
four thousand, as the Tarif Com-

~misslon puts it. This is so, because

the private sector is not prepared
to invest anything more, because of
the uncertainty. There is, however,
a way out. I am prepared to dis-
cuss it with anybody, including the
hon. Minister, for I have no enmity
against him. For years, I have been
working out these schemes, I gave
them to the Hyderabad Government,
but they did not.accept it, but that
does not worry me. If this Govern-
ment also do not want it, it is their
look-out, not mine.
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Sardar Hukam Singh: I have heard
with pleasure and satisfaction the
observations that have been made by
several hon. Members here so far as
motor transport is concerned. There
was almost an unanimity in their
demand that we should exercise some
caution in proceeding with the speed
with which we are going just at pre-
sent. The friend, who spoke from
my right, said that the present policy
that is being followed by different
States is not uniform and, therefore,
it is necessary that we should go into
that question and see that there is a
uniform policy laid down by the
Centre which might be followed by
them., Though that gives me satis-
faction that the Members are in
agreement, I feel there is ene diffi-
culty because I am diffident as to how
I would be able to convince the
Minister who is the hero of nationa-
lisation, In UP. I would only re-
quest him to keep his mind open,
and consider the facts dispassionate-
ly and not be guided by those obses-
sions that he might have gathered
when he was in the U.P. Leaving
aside all those considerations that
have been put before you, {illustra-
tions have been given about the
D.T.S and about other instances, that
wherever the . Governments of the
States have taken over the enterprise,
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they have not been able to run it
with that efficiency and economy
which was required of them. Nationa-
lisation of road iransport is not an
end in itself and it must be a means
to give good transport at cheap rates
and provide sufficient -amenities to
the passengers as well, which I will
deal with afterwards. In the first
instance, I want to impress upon the
hon. Minister whether it i{s proper
that the States should be allowed to
sabotage the whole scheme underlying
the Five Year Plan. This is most
important, After we attained nde-
pendence, certainly that idea came to
us, namely, that we should proceed
on with constructive programmes
and schemes. We had very lofty pro-
jects before our eyes and we started
haphazardly proceeding with them.
We made mistakes, and then it was
found that these things must bLe
planned and there ought to be some
definite priorities, under which we
should proceed if we want to pro-
gress, I wish to submit whether
when so much labour has been spent,
so much money has been spent and
such a big volume has been produced
containing 2,000 pages or so, the
States are justified in treating it as
a scrap and throwing it out without
giving any attention to it—at least
they should know what it contains—
and it the labours of such eminent
experts and others are of any value,
then certainly we shall have to
see that the States do conduct them-
selves in a8 manner that is conducive
to the proper implementation of the
Plan. The whole structure of our
Budget—we have provided for =0
much of deficit financing—is based on
proper implementation of the Plan.
The Finance Minister was asked for a
solution of the umemployment pro-
blem and he said that there was no
short remedy and it was only the
orderly implementation of the Plan
that would lead us to results which
would throw out all unemployment
and provide so many other good
things for our country. If that be the
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:::Iixt‘soihtel:le ti}lcalicy underlying our pur-
A at policy must be guided
by the priorities that we have Rot
here.  So far as this particular
subject is concerned, the same
priority has not been given to nation-
alisation of road transport by the
Planning Commission as has been
given to other projects, We will,
therefore, have to see whether it is
really good for the States to proceed
on, leaving aside all other projects.
It is curious that the Finance Minis-
ter complains that the States have
not done their job, they have not
contributed their share towards the
Five Year Plan and. therefore it |is
not being implemented. Three years
have already run out but we are
far behind the schedule and the
achievement of our targets. For
want of funds we have to resort even
to deficit financing. But what do we
find? When these projects are starv-
ing for want of contribution by the
States, they are allowed to procead
with, and squander money over,
schemes that we have by experience
learned would not be productive &t
all. The Planning Commission has
clearly laid down that these schemes
should not be given high oriority and
caution should be exercised in pro-
ceeding with them.

Then again the gquestion of the
putomobile industry was referred to
the Tariff Commission, an expert
body. They made a thorough
enquiry; they took evidence through-
out the country and had the benefit
of the opinion of experts, industria-
lists and members of the public and
came to certain conclusions, It is
strange to find that their recom-
mendations are being ignored. These
are not cared for, and no attention
is being paid to them, In fact, I
would go a step further and say that
the whole programme chalked out is
being systematically sabotaged.

In tact every State Government
was asked to put up its scheme, 30
far as this matter was concerned, by
the Planning Commission. Some
States did put up their schemes about
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road transport. They are, of course,
quite welcome to proceed ahead with
them. But certain States did not
envisage any nationalisation of road
transport. They had no idea of pro-
ceeding with nationalisation during
the Plan period, nor did they set apart
any money for it. It is rather odd
to note that it is those States which
are proceeding at break-neck speed
with the nationalisation of road trans-
port, depriving those operators who
have built up this industry and
brought it up to a level that is today
the pride of the country. The
efficiency of private road operators
can be compareq with their coun-
terparts in any other country. But
they are being deprived of their
means of livellhood in such a way
that smacks of some vindictiveness.
The operalors are suffering on
account of the Indifference of the
* Central Government and vindictive-
ness of the State Governments. They
are after all citizens of India and
deserve every care.

Nobody is against nationalisation,
But there should be a sense of
priority in everything. Our main
concern today should be to see how
is the Five Year Plan going to be im-
plemented if the States are going to
proceed in thiz manner?

We are today faced with a serious
situatlon on account of the Pak-
American Military Aid Agreement, It
is therefore imperative that our de-
pendence on foreigr countries shoula
cease as soon as possible. We see
portents of danger on the horizon. It
is therefore necessary that we should be-
come independent of any outside ald.
When the Tariff Commission has re-
commended that the automobile in-
dustry must be helped in such a way
that it can build up soon, we are
aorry to notice that the States are
proceeding in a way which is just the
reverse of it. ‘This is what the Tariff

Commission said,

“There are, however, certain
factors operating to prevent an
increase in demand.”
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The demand is not there. Other

wise our industry can go ahead and
produce good vehicles.

“It was brought to our notice
during the course of the inquiry
that private cperators were put-
ting off purchases......”

Figures have Leen given that the
demand has decreased by a consider-
able number. While we require
25,000 vehicles a year, the last figure
of production was 4,000 and they are
not geing in for others. Why? The
Tariff Commission has explained the
reason why no demand is there and
the Industry cannot develop. . They
say:

“It was brought to our. notice
during the course of the inquiry
that private operators were put-
ting off purchases of new com-
mercial vehicles as long as possi-
ble owing to the fear that
nationalization of road transport
might put them out of business at
any time, As the total number
of vehicles belonging to private
operators in May, 1952 was
100,855, it seems impossible - for
State Governments to find funds
within the next five years to
nationalise road transport by re-
placing all the private operators,
especially as there are other pro-
jects “(I want to draw the atten-
tion of the hon. Minister to tHese
facts)” more important and’ of
higher priority, for which avail-
able funds would be required.
We think that if State Govern-
ments decide upon a policy’ of
suspending further nationalisa-
tion of road transport- for the
next few years, it will remove the
fear from the minds of private
operators and Induce them +to
purchase new wvehicles and ex-
tend their services.”

fMurther on also ‘they support this
wden  that it it is required that
schemes of higher priority should be

implemented, then it is necessary that
no further nationalisation of trans-
port should take place. If at.all the
Central Government is helpless, if it
finds that it .cannot interfere, then
certainly it has to carry out the
pledges that it has . given already.
When in 1950 we were discussing
that Corporation Act.the Members of
the Select Committee laid great stress
on the fact that we ought to have
some compensation clause on the
lines of the UK. Act, and then the
Minister. of Transport assured the
House . that' that was not the place
but that he would look into it and
would, as soon as possible, bring an
Amending Bill amending the. provi-

ssions of the Motor Vehicles Act so

that there is proper. compensation
paid. I want to enquire when it is
coming.- Though we have been told
in every report that is placed in our

.hands since 1950 that that is under

preparation, and at one time in one
year's agenda I also saw that that
was coming on, I am amazed to find
that in this report we. are again told
ithat the Bill is wunder preparation.
How long will that preparation take?
When the Centre has been so silent
and indifferent in this respect it has
allowed the State Governments to
proteed on. And thousands of opera-
tors have been thrown out of employ-

"ment, thousands of buses have been

méde useless, and not a single ple
has been given to-any operator, The
practice of the State -Governments to
refuseé the renewsl of licences by this
method under the Motor Vehicles Act
was an unfair use of' thé provisions
of that Act and now we find ‘' that
thése State Governments "have pro-
ceeded on with the unfair use of that
Act and have deprived those faithful
citizens who built up the industry
with "their well-earned money. I beg
to submit. Sir, whose wealth is being
wasted; is it not the country’s wealth?

.Now we find that all the State Gov-

ernments are resorting to acquiring

. and purchasing the. vehicles which are

run by diesel engines as against
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Petrol engines because they are more
economical, While in Bombay diesel
oil sells at Ra. 1-5-0 a gallon, petrol
sells at Rs, 2-11-0 a gallon. This is
the only profit that they want to
show to the public. Let them pay all
those taxes. There is a fund for in-
surance. If there is an accldent by g
private operator, at once the victim
goes to the court and gets his com-
pensation, or if it is third party in-
surance, the company has to pay
automatically to the third party, May
I enquire of the hon. Minister whe-
ther in the accidents that have taken
place so far as State buses are con-
cerned, anything has been paid out of
that insurance fund? Is that justice
to the public; justice to the citizens?
Only that part of the profit is being
shown which they save by non-payment
of these taxes and by the saving of 15
annas by which the Central Road
Fund i{s depleted for every gallon. If
the Government were to sit down—
I would request the hon. Minister to
think over it—and take stock of =zll
the enterprises that have been taken
so far, they would come {o the irre-
gistable conclusion that there is no
use proceeding in this haste with
this industry; let it develop, Of
course, government management does
not mean government ownership
necessarily. Government can lay
down any condition that it likes.

So far as economy is concerned, I
can quote figures where the State
Governments rafsed and fixed the
minimum fare simply to get more
from the public. When the Punjab
CGovernment was taking over the
route of Jullundur-Amritsar, one day
before that it raised the fare by one
ple so that it may benefit out of it.
The private operators can run these
buses at 5 pies and they are ‘prepared
to do that. Though the Government
has fixed a minimum fare, it is not
economical. It gives no amenity to
the passengers. My hon. friend just
now described how the passengers
have to take their luggage them-
selves. Excepting building of offices
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there is absolutely no amenity provid-
ed by this State enterprise. So far
as economy is concerned, so far =s
amenities are concerned, comforts to
passengers are concerned, whatever
might be the case, I can challenge
anybody to prove that they are get-
ting better service by nationalisa-
tion, When this Is the case I gppeal
to the hon. Minister and the Govern-
ment to look into this and not throw
out so many operators who have
shed their blood and built up this
industry at so much cost.

Shri M. 8. Gurupadaswamy (My-
sore):  Sir, many speakers have
referred, more than adequately, to
the problems of road transport. I do
not want to repeat what they have
said, but before I pass on to some
other subject, I would like to make
one observation. Rudyard Kipling
said that ‘transport is civilisation’,
and today we realise the great im-
portance of that historic statement.
I believe that transport provides the
basis for civilised existence. We say
that travel is education; travel is ex-
perience and all such things. OQur
educatlon and experience due to
travel depends entirely on transport
and the facilities of transporl. So,
if a country has to advance even
culturally, politlically and economi-
cally, transport iz the lynchpin of the
applecart of development. Therefore,
we must bear in mind that transport
especially to an undeveloped economy
is most essential, much more essential
than to a developed economy. Among
iransport services, road transport Is
the most important. The hon. Minis-
ter would agree with me when 1 suy
that the road transport system in the
land is not developing on proper and
rational lines. I am not here talking
as a party man. I am only pointing
out from an objective angle one or
two important drawbacks in our
transport industry, apart from agree-
ing with some of the suggestions and
criticlsms made by the other hon
Members.

There is no uniformity of taxation
on transport. A variety of taxes &are
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levied and they vary from State to
State. The motor vehicle operators,
have to pay not one or two taxes, but
& number of taxes, half a dozen
taxes. Due to this regressive taxa-
tion, many operators have suspended
their lines and they are not operating
them. A few Governments, In
their enthusiasm to raise a lot of
money, have indiscriminately levied
these wvarious types of taxes: road
cess, seat tax, insurance ete. which
are acting as g regressive factor ¢n
the development of road transport
apart from the threat of nationalisa-
tion. I am not referring to nationa-
lisation. Though I agree that there
should be mnationalisation of key in-
dustries, though I agree that nationa-
lisation as an ideal is to be aimed at,
I say the policy of nationalisation
should have priorities. *"We cannot
nationalise all the goods and services
in the land, at g single moment. Na-
tionalisation zhould have a plan
and should proceed from stage to
stage. When I find that some of the
States have nationalised the transport
service, I feel they have taken the
wrong end for starting nationalisa-
tion. We must first and foremost
«tart the nationalisation of basic in-
dustries. We must start nationalising
banks and insurance companies
which are the key points of our
economy. By nationalising transport
before nationalising the other con-
cerns, I think we are putting the cart
before the horse, That is why our
national transport policy has become
a huge joke. It has been a [faflure.
I wish thet the Minister of Transport
is not indifferent to this matter. 1
hope he will intervene and guide the
policy of the States on proper lines.

There is another important point
which 1 want to refer, namely the
sufferings of dock labourers, I have
received a representation from  the
labourers in the Bombay dock. In
December 1953, the Bombay Port
Trust introduced certain  drastic
changes without consuliing the labour
union. One change was that instead
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of giving a holiday on Sunday, which
is the normal holiday for all the
other people, they said that any day
in the week could be declared a holi-
day without notice. Even on Sunday
the workers could be called for work.
Usually, Sundays are holidays for all
the peoole, Why has this been done?
I am referring here to the workers
who are working in the Chief
Engineer’'s Department,. Those
workers are called at any time and
are given any day in the week as
holiday without notice. This has
been causing geat Iinconvenience 1o
them.

Secondly, there is the question of
the working hours during night time.
These have been increased from six
aours to eight hours, This is rather
against the \long-established pactice
and this has been done without con-
sulting the labour union, People are
callen 53 night time, at swkward
hours, to work for eight hours. No
rest is given to them. No interval is
given to them for coffee or tea or
middle rest. They have to work con-
tinuously for eight hours, And no
extra allowance is allowed for that
work. Formerly, whenever people
worked during night time that used
to be treated as an exceptional case.
Today, in the Bombay Port Trust
they want to make it a part and
parcel of the normal work. Night
work there has become part and
parcel of the regular routine. It was
never part and parcel of the normal
work previously. And while introduc-
ing this they have not consulted the
labour union. The labour union many
a time has demanded that this matter
may be settled amicably by negotia-
tion or by concillation, and I hear
that Mr. S. C. Joshi, the Chief Labour
Commissioner, actually intervened.
He wanted to bring about some sort
of compromise between the labour
and the employers, but the employers
wauld not listen to him, and 1 was
to'd that he has sent up his report to

the Minister concerned.
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Then, there was a demand for
adjudication, Though the demand
was made about two months ago, this
has not been granted till today, and
no step has been taken by the Minis-
ter concerned to settle this matter
amicably, This should not be left as
it is. *The situation is becoming more
dangerous. There has been restive-
nes; and there has been a lot of dis-
content created in the minds of the
dock labourers on account of this
policy, So, I want that the Minister
should make g categorical statement
here and take necessary steps to
bring about g satisfactory solution of
this problem.

My next point is development of
certain ports. Some time back there
was a committee appointed to gointo
the condition of various ports and
make a report giving its recommenda-
tions. On the basis of those recom-
mendations Government was to take
action to develop certain ports. I
come from an area which has no
facilities of ports. The Minister is
well aware that Bhatkal and Malpe
are ports which could be developed.
It the Minister could only give his
sanction, they could be developed
with little cost. And there has been
agitation since very long that these
ports should be developed. They
would feed nearly four to flve
hundred miles of hinterland, and to-
day there is lack of economic deve-
lopment in this area of Karnatak be-
cause there are np port facilities
availablee. The Committee has sub-
mitted its report, but we do not know
what has happened to the report. So,
I urge upon the Minister to take steps
to see that both Bhatkal and Malpe,
and If possible Karwar, may be deve-
loped as good ports. 1 leave it to
him, He can select one now and
develop it, and give some sort of re-

lief to this area.

In conclusion, 1 would like to say
that there is no policy regardirg the
development of coastal shipping. To-
day, our coagtal trade is being
carried on by foreigners; I speak
subject to correction...
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The Parliamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawazs Khan): You are
wrong here.

Shri M. 8. Gurupadaswamy: I am
very happy, if it is carried on by
Indians,

I would again request Government
to look into the grievances of the
dock workers, I have got other cases
with me, but I have no time to refer
to all of them. But I would only ssy
that the hon. Minister should look
into their grievances and settle the
cases satisfactorily.

Regarding road transport, I would
suggest that Government should give
a directive to the State Governments,
that they should observe a common
and uniform taxation policy, and they
should not ‘g0 on with nationalisation
at this juncture, because it is Inoppor-
tune and not fimely., A time wil
come when we can nationalise trans-
port, But let us wait till then. Let
us concentrate now on other schemes.
lL.et us nationalise other big indus-
tries, and leave this transport for the
present, as it is employing thousands
and thousands of labourers.

I support Sardar Hukam Singh's
statement that compensation should
be given to small operators. There
are a few big operators, who would
not mind, if no compensation 1s given.
Their lines may be nationalised with-
out payment of compensation, But
the small operators who possess only
one or two lines will be hit hard, if
they are not paid any compensation
when their buses and other vehicles
are purchased.

With these few words, I say that
Government should follow hereafter
a bold, positive, and enlightened
transport policy.

Mr. Chairman: Now, I would call
upon the hon. Minister to reply.

Shri 8. C. Samanta (Tamluk): May
I put one question to the hon. Minis-
ter, before he starts his reply?
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Mr. Chairman: Let hiin begin first.
The question may be put later on, if
necessary.

The Minister of Railways and Trans-
port (Shri L. B. Shastri): I have hgard
with attention the various suggestions
made by hon, Members, which I shall
most gladly consider. I am really
thankful that the criticisms made
were on the whole really construc-
tive, and they will certainly have to
be looked into. You will pardon me,
if I say, that I have no hesitation in
saying that the progress we have made
in various branches of the Transport
Ministry, such as shipping, ports,
roads, tourism, etc. has been, on the
whole, satisfactory, and we hope the
progress will continue,

As Shri Raghunath Singh has spoken
vehemently about adding to our ton-
nage, I may, in brief, give certain
facts and figures which will indicate
that there has been a consistent im-
provement, though this does not mean
that we do not want to go ahead much
further. Taking shipping, we had a ton-
nage of 3,90,707 G.R.T., before the
Plan period started. Now, we have
4,33,524 G. R. T. In 1954-55, it is ex-
pected that the tonnage will increase
by 72,100 G, R. T. Besides, we ex-
pect, to start with, to have a nucleus
of two oil tankers before the end of
the Plan period.

[Mg. DePUTY-SPEAKER in the Chairl

I have suggested--to private ship-
owners that they should consider
having some tankers so that the coun-
try may be in possession of at least
a small fleet of tankers. I am glad
to say that this suggestion is being
seriously considered by them. The
Transport Ministry had provided
Rs. 300 lakhs for loans in the year
1052-53, of which Rs. 200 lakhs were
ear-marked for purchase of oversea
ships. That was not utilised by the
shipowners. In a meeting with their
chief representatives a few months
back, I drew their attention to this
fact and stressed on them the urgent
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need of adding as quickly as possible
to our existing tonnage which is quite
inadequate. I am glad the response
from the shipowners has been gquite
satisfactory and the figures which I
am placing before you will indicate
the progress in the utilisation of loans
advanced. The provision in 1952-53
Budget, as I said just now, for loans
was Rs. 3 crores, of which only
Rs. 81.16 lakhs were utilised. The
provision in 1953-64 was Rs. 8,52 lakhs
and Shri Raghunath Singh will be
glad to know that out of this, they
have utilised Rs. 250 lakhs, whereas in
1952-53 they had utilised only Rs. 81
lakhs or something more. In 1854-55,
we have provided for Rs. 445 lakhs
for advancing loans to the shipping
companies, I hope that the number of
ships to be purchased during 1954-55
will be 16 more, with a tonnage which
will go up to 72,100. Some of these
ships will be of the latest design and
capable of high speed which will re-
sult in quicker turnround. Out of
these, 5 ships have been ordered from
the Hindustan Shipyard, Vizag, The
total number of ships in 1953-54 was
124, the tonnage being 4,33,000. The
number of ships in 1954-55 has in-
creased from 124 to 140, the tonnage
being 5,56,024. We hope that the
number of ships at the end of the Plan
period will be increased from 140 to
153 (roughly) and the tonnage is ex-
pected to increase to 6,00,000, which
has been provided as the target in the
first Five Year Plan period.

I may say-a few words about the
ports. Our programme for the de-
velopment of major ports is ready for
each port and the estimates in each
casc have been sanctioned. Work on
34 out of 48 port development schemes
included in the Plan has started and
by the end of the Plan period, we ex-
pect to complete 80 per cent. of our

_ programme. Some of the develop-

ment schemes are of considerable
magnitude and it will naturally take
time to complete them. The total al-
lotment of loans from the Centre is
Rs. 22 crores and the rest will have to
be found from the Port Trust autho-
rities for completing the programme,
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which is estimated tn
Rs. 31 crores.

rost about

Mr. Gurupadaswamy raised the
question of the Bhatkal and Karwar
ports. He knows it very well that
minor ports are the responsibility of
the States. But we have made a de-
parture from the past in this respect
and are trying to help the States in
developing these ports through loans.
Rs. 26°3 lakhs has been allotted in the
Budget for minor ports this year, and
the State Governments are, I know,
keen to make their own contribution
and go ahead with their development
schemes. I may also inform him that
Government have assigned a high
priority to a hydrographic survey of
the ports of Karwar and Bhatkal, and
the survey is to be taken up shortly.
Presumably, the details of develop-
ment can be decided only after the
survey is completed and that is being
done by the Government of Bombay.
In fact, the Government of Bombay
have set up a marine survey organisa-
tion under their P. W. D. which, in
conjunction with the survey work, Is
expected to study the general aspect
of port development »or Iimprovement
necessary.

I may say a few words on the na-
tionalisation of bus transport. I would
like Sardar Hukam Singhji, who is a
very accurate student of the Consti-
tution, to realise our responsibility in
the matter and the autonomy that the
State Governments possess in this con-
nection,

Sardar Hukam Singh: If this Is the
hon, Minister's helplessness, what is
the need for producing this massive
Plan of 2,000 pages?

Shri L. B. Shastri: The hon. Mem-
ber may hear me for a couple of
minutes. Mechanically propelled ves-
sels or vehicles figure in the Concur-
rent List in the Seventh Schedule of
the Constitution, and the executive
authority in the matter of road trans-
port is vested in the State Govern-
ments, and consequently, it is primari-
ly the responsibility of the State Go-
vernments to initiate schemes for re-
organisaticn of transport services. But

72 PS.D.
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nationalisation is so far confined to
passenger services only, and that too,
on a comparatively small number of
routes, except perhaps for one or two
States like Bombay. There are, I am
told, only about 6,000 buses under the
control of the nationalised undertak-
ings. Goods services are left to pri-
vate operators, and States Govern-
ments have generally stated, as their
policy, not to enter this field during
the Plan period. Governments, like
Madras, have also made it clear that
they have no intention of extending
nationalisation to mofussil areas. Shri
Jaisoorya said something about the
efficiency of the nationalised transport
services, I shall not give my own
views in the matter because they might
be considered to be prejudiced as
Shri Hukam Singhji hag said in his

speech.

Sardar Hukam Singh: I will accept
them.

Shri L. B, Shastrl: I wil. not give
the hon. Member my views, but 1
will give the views of the Motor
Vehicles Taxation Enquiry Com-
mittee, gs Shri Hukam Singhji ex-
pressed hjs appreciation for the re-
commendations of that Committee.

Sardar Hukam Singh: That I have
even for your views.

Shri L. B. Shastri: I hope he will
accept their views expressed in re-
gard to the efficiency of the State bus
gervices, They have said that the
general impression gained by the
Committee in respect of State trans-
port undertakings was that they were
on the whole being ably built up
under difficult conditions and were
run by very competent officers. It is
true that in the course of the debate
in Parliament on the, Road transport
Corporation Bill in 1950, the criti-
cism levelled against the State Go-
vernment, who were running State
services, was that the compensation
paid to dislodged operators was inade-
quate, and the then Minister of Trans-
port, Shri Santhanam, gave the House
an assurance that the point would be
examined and necessary remedial
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measures would be taken while amen-
ding the Motor Vehicles Act, 1839,

I can inform hon. Members that
that Act is being revised by the
Transport Ministry. I know that the
question of licensing of vehicles and
incidence of taxes on motor vehicles
as pointed out by Shri Gurupada-
swamy and other allied matters, as
suggested by Shri Hukam Singhji,
have often been discussed before by
various organisations in the country
and there is a strong opinion that the
existing law should be revised and
modified where necessary. I shall
not go into details, although I know
there are many important and vital
matters involved. I would only like
to inform the House that the draft of
the new Motor Vehicles Bill is al-
most ready and I would like to in-
troduce it early in the House. If
other business permits, I shall take an
opportunity to introduce that Bill in
this very session. The Bill, I hope,
will be found to be fairly comprehen-
sive covering various important points
raised in connection with the subject.

Shri Nambiar spoke about providing
certain minimum facilities for workers,
whether in private or public sector.
Shri Gurupadaswamy also said some-
thing about the problem of workers of
Bombay Port. I can inform Shri
Gurupadaswamy that Mr, Mehta, a
leading member of his party, wrote to
me and one of the secretaries of that
organisation, Mr, Patel, met me only
three or four days before. I have dis-
cussed matters with him and I hope it
will be possible to find a satisfactory
solution.

As regards workers of private gec-
tor, I shall content myself by saying
that I do not want to enter into that
field, because it is better that I should
concentrate on the welfare of workers
of the nationalised transport first and
then think of private sector, I may
inform Mr. Nambiar that we have pro-
vided Rs. 30 lakhs for housing for
D. T. S. workers in Delhi and I do
not think he will consider this pro-
vision to be very small. About the
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D. T. S, workers we have already ac-
cepted several of their demands—he
knows them. Other reasonable de-
mands are still under consideration
and I hope the workers will find that
their seasonable demands have been
met without further delay.

7 p M. [

It is true that the service rendered
by the D. T. S. is not quite satisfac-
tory. 1 do not say that I am myself
satisfled with it and I do realise that
we have still to do much in order to
give relief to the citizens of Delhi.
I hope the House will allow me to
say this at least that mnot only has
there been no deterioration, but in
fact there has been some definite im-
provement in certain respects. For
example, we have built two depots for
repairs and maintenance of buses,
when formerly we had practically
none, More buses are now on the
road, more shelters have been provid-
ed, and financially too the D. T. S. is
better off. Relations with the workers
have improved, and this naturally has
added to the efficiency of the D. T. S.

During this year we expect to have
140 more buses and shall be complet-
ing the central workshop also. We have
obtained the services of an expe-
rienced transport officer of Bombay on
loan for a few months for the purpose
of advising us on effecting improve-
ments in various branches of the
D. T. S

I have no doubt that the frequency
of buses on several routes has to be in-
creased and special timetables pre-
pared for peak hours. Delhi is now
one of our biggest cities, and I know
that the D. T. S. will have to go much
further to meet the needs and require-
ments of its people. May I assure the
House, Sir, that hon. Members will
find definite and substantial improve-
ments in the future. Thank you.

Sardar Hukam Singh: May I put
just one question? Is the Central Go-
vernment...
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Mr. Deputy-Speaker: A number of DEMAND No. 88—LIGHTHOUSES AND
LicursHirs

questions have been put. Let me not
be misunderstood. It is past 7 o’'clock.

I do not want to extend the time. “That a sum not exceeding

Ry 73,23,000 be granted to the
President to complete the sum
nevessary to defray the charges
which will come in course of pay-
ment during the year ending the
8lst day of March, 1855, in res-
pect of ‘Lighthouses and Light-
.thD"l

DeEmanp No. 98—CEeENTRAL Roap Fuwnp

I shall now put the cut motions to
the vote of the House,

The cut motions were negatived.

Mr, Deputy-Speaker: I shall now put
the Demands to the vote of the Houge

The question is:

“That the respective sums not
exceeding the amount shown in
the third column of the Order Pa-
per in respect of Demands 96. 97,
98, 99, 100, 101, 135, 136 and 137
be granted to the President to
complete the sums necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1955, in respect of the cor-
responding heads of Demands en-
tered in the second column there-
of”,

The motion was adopted.

[The motions for Demands for Grants

DeEMAND No.

“That a sum not exceeding
Rs. 4,23,08,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1855, in respect
of ‘Central] Road Fund'.”

100—CoMMUNICATIONS
(INCLUDING NATIONAL HiIGHWAYS)

“That a sum not exceeding
Rs. 4,48,11,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
R1st day of March, 1055, in respect
of ‘Communications (including Na-

which were adopted by the House

are reproduced below.—Ed. of P. P.] tional Highways)'.”

DeMAND No. 101.—MISCELLANEOUS EX-

— oF TRANS-
Demanp No. #6—MiNIsTRY PENDITURE UNDER THE MINISTRY OF

FORT

“That a sum not exceeding
Rs. 36,771,000 be granted to the
President to complete the sum
necegsary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1855, in res-
pect of ‘Ministry of Transport’”

Demanp No. 87—PoRTs AND PILOTAGE

“That a sum not exceeding
Rs. 57,19,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the yvear ending the
81st day of March, 1855, in res-
pect of ‘Ports and Pilotage'.”

TRANSPORT

“That a sum not exceeding
Rs. 6,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1855, in res-
pect of ‘Miscellaneous Expenditure
under the Ministry.ot Transport'.”

Demanp No. 135—CaPITAL OUTLAY ON

PorTs

“That a sum not exceeding
Rs. 4,40,02,000 be granted to the
Pregident to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
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31st day of March, 1955, in respect
of ‘Capital Outlay on Ports'.”

DEMAND No. 136—CAPITAL OUTLAY ON
Roabs

“That a sum not exceeding
Rs. 12,56,67,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1855, in res-
pect of ‘Capital Outlay on Roads’.”
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DeEmaND No. 137—OTHER CaAPITAL OuT-
LAY OF THE MINISTRY OF TRANSPORT

“That a sum not exceeding
Rs. 84,79,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in res-
pect of ‘Other Capital Outlay of
the Ministry of Transport'.”

The House then adjourned till Two
of the Clock on Friday, the 9th April,
1954,



